8415 Calling attedition to
matter of wurgent
Public importance

matter of urgent public importance
and I request that he may make a
statement thereon:—

“The suspension of train service -
beyond Sonaili Station as a result
of which a large number of pas-
sengers were stranded at the
Katihar Station.”

The Minister of Railways (Shri
Jagjivan Ram): Commencing from
28th July, 1957, the rivers crossing the
railway -line on the Siliguri-Katihar
section started touching the danger
level and even rose above it in some
cases. On Bridge No. 90 between
Sonaili and Jhaua stations, the water
level exceeded the danger mark by
8” on 6th August, 1957; Bridge No. 93
in the same section was also declared
unsafe on 7th August, 1957. Running
of trains beyond Katihar had, there-
fore to be suspended.

Through-communication on this sec-
tion was, however, restored
at 13.00 hours on
1957 when trains were allowed to run
during day light hours only. From
12th August, night running of goods
{rains was permitted and night run-
ning of passenger trains also was ex-
pected to have resumed from yester-
day, (13th) night.

During this period wviz.,, from 6th
to 10th August, 1957 only a limited
{rain service was maintained between
Katihar and Siliguri and nearly 60
irains were cancelled.

Many passengers, who commenced
their journeys prior to the interrup-
tion of communication were held up
at Siliguri and Katihar. These pas-
sengers were offered refund of fares
for the untravelled portion of their
Jjourneys or in the alternative 1o
return to their stations of origin with-
out paymg the fares for the return
journey. Those passengers, who were
marooned owing to interruption ot
communication on either side were
given free food and were provided
alternative modes of transport wher-
ever possible at railway expense.
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The approximate number ot passene
gers estimated to have been held up
at Katihar are detailed below:—

on 6-8-57 1,400
on 7-8-57 2,000
on 8-8-57 2,500
on 9-8-57 1,000
on 10-8-57 600

The refund of fares for untravelled
portions of journeys was granted to
2,1674 passengers amounting to
Rs. 17,225,

The tickets of 604 passengers nad
also been endorsed for refurn to sta-
tion of origin.

DEMANDS* FOR GRANTS

MINISTRY OF WORKS, HOUSING AND
SurPLY

Mr. Speaker: The House will now
take up the discussion of the Demands
for Grants relating to the Ministry of
Works, housing and Supply. As the
House is aware, four hours have been
allotted for ‘this Ministry. I have
already received a number of cut
motions. Hon. Members who want to
speak will pass on chits indicating
their cut motions within fifteen minu-
tes to the Table Office. The time
limit will be 15 minutes even for
movers of cut motions and 20 minutes,
if necessary, for leaders of groups. At
what time shall T call the hon. Minis-
ter to reply to the debate?

The Minister of Works Housing and
Supply (Shri K. C. Reddy): I may
need about an hour and, if necessary,
my colleague will intervene for about
10 or 15 minutes. .

Mr. Speaker: Between them they
may take one hour. As there are a
number of hon. Members who want to

speak, I will give each hon. Member
15 minutes whether he is a leader or
non-leader. I will now call Shri
Easwara Iyer.

*Moved with the recommendationof the President.
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Raja Mahendra Pratap (Mathursa):
The hon Speaker has given me dn
assurance that he will give me an
opportunity to speak Since our hon.
Prime Minister 1s also here now, I
‘wunt an opportunity to give my views
to solve the question of Punjab

Mr. Speaker: Not today When the
discussion on the Home Mmstury
comes, he will be given an opportuni-

ty

DeMAND NO 92~-MINISTRY OF WORKS,
HOUSING AND SUPPLY

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs ¥LuT VRS de grantti 1o 1fe
President to complete the sum
neerssatv 10 detidy the chaiges
which will come in course of pay-
ment during he yea© ending the
31st day of Marcl. 1958 m re.pect
of ‘Mmistry of Works, Housing
and Supply’”

DeMAND No 93--SuPPLIES
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 1,52,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, 1n respect
of ‘Supplies’ ”

Demand No 94—OtnER Crvi. WORKS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 12,05,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st March, 1958, in respect of
‘Other Civil Works' "

DEMAND No  95-—-STATIONERY AND
PrINTING

Mr. Speaker: Motion moved-

“That a sum not exceeding
Rs 4,02,37,000 be granted to the
President to complete the sum
necrssary to defray the charges

whith will come in_course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Stationery and Printing’ ”.

DrMAND No  96—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF WORKS,
HousinGg AND SurPLY

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs 52,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Miscellaneous Departments and
Expenditure under the Mimistry of
Works, Housing and Supply’ "

DEMaND No 132—DreLmi CarrTan
OUTLAY

Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 4,27,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, m respect
of ‘Delh:a Capital Outlay’ *

Dimanp No 133—CAPITAL OUTLAY ON

BuiLbinGs
Mr. Speaker: Motion moved

“That a sum not exceeding
Rs 2,67,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
the 31st day of March, 19858, in
respect of ‘Capital Outlay on
Buildings' ”

Dymann No 184—Other Caprrat Ovr-

LAY OF THE MINISTRY OF WORKS,
HousInNg AND SurpLy

Mr. Speaker: Motion moved*

“That a sum not exceeding
Rs 1,25,86,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come 1 course of pay-
ment during the year ending the
the 31st day of March, 1958, an
respect of ‘Other Capital Outlay
of the Ministry of Works, Housing
and Supply’ ”

Shri Easwara Iyer (Trivandrum)
Mr Speaker, in the Ministry of Works,
Housing and Supply there 1s a Cen-
tral Public Works Department which
15 responsible for the mamtenance of
the Central Government buldings,
roads, aerodromes etc In that De-
pariment, I am to'd, there are about
14,000 industrial workers, whose condi-
tions of service are still in the mud-
air They are termed as Work
Charged Establishment employees and
they have been consistently putting
forward their demand that they should
be treated as regular employees or
regular uvil servants I fail to see
why this demand cannot be conceded
As in other employments they must
be entitled to their leave, retire-
ment pensions etc Now, like
other employees they are also
subjected to the disability of being
transferred from one place to another
This anomalous distinction 18 prevail-
ing 1n spite of the fact that they have
been putting forward the demand that
they should be having all the ameni-
ties of a civil servant There are cer-
tamn constitutional safeguards so far
as a civil servant 1s concerned For
example, there 1s article 811 of the
Constitution which enjoing on the
Government that a civil servant should
be given a reasonable opportunity to
show cause before he 1s dismissed
There are certain other provisions also
which are not available to the Work
Charged Establishment staft 7

Regarding the question of medical
attendance also their grievances are
not met I understand that there are
only a tew dispensaries and hospitals
for looking after their welfare My
respectful submission 1s that they are
hardly adequate With respect to
medical facilities they have been de-
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manding that they should be given
the benefit of the Contributory Health
Scheme which has been introduced
recently for the civil servants I fail
10 unaerstand why these people should
not be given the benefit of this scheme.

With regard to the question of theiwr
leave, half pay leave and allowances,
their demands, to me, appears just
These are certain mmor aspects re-
garding their conditions of services
The amenities which are available to
the cwvil servants are denied to them
because of the fact that their services
are not considered on par with those
of the civil servants.

Then they have got their most
mmportant grivance regarding the
questivn ot accommodation There 13
absolute shortage 1n regard to
accommodation  Most of these
employees are given one room tene-
ments I am glad to say that when
we had an interview with the hon.
Minister of Works, Housmg, and
Supply, he promised that he will view
this question with sympathy and pro-
vide them with suitable accommoda=
tion But 1 would refer to the question
of accommodation for the employees
working m the aerodromes $So far as
the aerodromes are concerned, they
are situated at a distance from New
Delthi So, the workers who work 1n
the aerodromes must be given suit-
able accommodation near the place of
their work 1 hope this factor will
be taken into consideration by the
Minister

There 1s another major grievance
that the employees have been putting
forward, namely the anomalies 12 their
scales of pay There are certain
anomalies which have been pointed
out, in the classification of services.
1 am told that the officer on special
duty, Shr1t P K Sen, has given &
report on the classification of these
services 1nto skilled, unskilled and
highly skilled services But the
recommendations of this officer have
not yet been implemented
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It is only desirable that the
employces who have been working in
this department for a number of
years continuously should have some
uniformity in their seniority list, at
Jeast so far as Delhi is concerned. As
for places outside Delhi, there must
be a seniority list formed on the basi
of zonal systems. Otherwise, certair
inequities and discriminatory treat-
ment would arise.  If seniorily is fixed
on the basis of circles, as is the case
now, then a person senior-most in one
circle might find his seniority being
lost when he is transferred to another
circle. So, I would suggest that so far
as seniority is concérned, there may
be uniformity in so far as service in
Delhi is concerned; and so far as
places outside Delhi are concerned,
the zonal system may be adopted, con-
sistent with the circumstances and the
nature of the situation.

1 now come to the question of
reinstatement of persons who have
becn dismissed from service. There
are, 1 believe, certain persons who
have been dismissed on the ground
that they had been engaging them-
selves in political activities. To me,
it appears that political ideology
should not be a consideration for
deciding the continuance or otherwise
of an employee in service. The ques-
tion should be whether he is discharg-~
ing his duties effectively and with
responsibility. The fact that he has
political affiliation with or political
sympathy for any political party
should not be made a ground for
victimising the employee. Therefore,
1 would request the Minister to
examine the cases of those employees
who have been victimised and who
have been claiming reinstatement in
service, on merits, and see whether
those employees had been discharging
their duties effectively and satis-
factorily, and if so, to reinstate them.

Mr. Speaker: There is so much to
talk about buildings and other things.
This is a labour matter, which can be
taken up when the Labour Ministry's
Demands are taken up.
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Shri Easwara Iyer: Certainly, this
comes within the purview of the
Works, Housing and Supply Ministry.

Mr. Speaker: Of course, each
employment may come under this.
Even the secretariat work is also a
kind of labour.

Shri Easwara Iyer: But the Central

Public Works Depariment comes
under this Ministry.

Mr. Speaker: Of course, we can
introduce everyone of these things

into everyone of these Ministries, such
as Health, Labour, Education, and so
on. So far as this Ministry is con-
terned, the question of inadeguacy of
uildings, slum clearance, and so on
tan be discussed. Of course, I leave
it to the hon. Member. Hon. Members
tan introduce any of the subjects
under any of the Ministries......

Shri Easwara Iyer: I am not con-
fning myself to the question of the
workers alone. But the C.PW.D.
comes under this Ministry, and the
grievances of the employees there are
a vital factor, so far as the economy
of this couniry is concerned.

Mr. Speaker: That is the policy of
the Government not to allow any
member of the staff of Government
to affiliate himself with any particular
political party or parties. It is the
Home Ministry which has issued the
orders, and this Ministry has merely
carried out those directions. So, what
is the good of catching these people?

Shri K, C. Reddy: May I intervene
and say straighway that political
coasiderations or affiliations with any
political parties do not govern the
dismissal or the retention of any
employee?

Shri Easwara Iyer: I am thankful
to the Minister for the clarification
he has given, so that I may now pro-
ceed to the next point.

Shri K. C. Reddy: But that does
not mean that Government employees
can take active part in politics.
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Shri V. P. Naysr (Quilon) After
oae munute, the Minmister may agamn
get up and say something more

Shri Easwara Iyer: I was only put-
ting forward the view that so far as
the employees are concerned, their
political sympathy or political affiha-
tion should not be made a ground for
their dismussal

Mr BSpeaker: He says 1t ought not
to show outward expression

Shri Easwara Iyer: 1 mean, by any
overt act

Mr. Speaker. Mentally, if he appre-
clates any philosophy or school of
politics, there i1s no harm

Shri Tyagi (Dehra Dun) Political
leaders must keep away from the
employees

Shri Easwara lIyer: 1 believe that
should apply to the hon Member
also

The gnievances of the employees mn
the Rashtrapatt Bhavan also should
be looked into Although the Mims-
try of Works, Housing and Supply is
paying them direct, I believe they are
under the direct superintendence of
the Military Secretary to the President
I do not know what the terms and
conditions of service of those
employees are, and I believe, they are
in the mid air so far as thewr terms
and conditions of service are con-
cerned I would request the Minister
to see that these employees also are
taken directly under his control their
conditions of service being dealt with
by the Ministry of Works, Housing
and Supply

Sa far as the housing scheme w'thm
the purview of this Ministry is con-
cerned I would respectfully submat
that there has been a consistent
demand from the iindustral woikers
that there should be some lcgislation
to compel the private employers to
contuibute  towards, or to buld,
resid¢ nt1al quarters for them Although
m the Sccond Five Year Plan and
also in the housing scheme envisaged
by this Ministry, 1t has been stated
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that there i1s a good scheme for the
development of quarters for indus-
trial workers, both m the private
sector and also in the public sector,
get 1t 15 found that the private
employers are not I any way
interested in providing quarters for
the employees, 1n spite of the fact
that Government are coming forward
to help them with monetary facilities
This 1s certainly understandable
because the private employers are
not 1n any way mterested in building
quarters for the workers They are
only interested 1n filing their pockets
Bo, some compulsory legislation ¥
abosolutely necessary for the purpose
of affording relief to these workers
employed i1n the industnal sector

I have to say a few words on the
low income housing scheme also 1
beheve that Government are planning
to build houses for the low income
groups mncluding government servanats
and also persons employed mn
co-operative societies I am also told
that Government are helping co-
operative societies of low 1ncome
group government servants by giving
them the necessary monetary aid and
also by acquisition of lands But in
spite of this, there 1s a complete lack
of imagination and co-ordination, 1if I
may say so with respect

I am told that some co-operative
societies here in New Delhi had been
given assistance by way of acquisition
of lands, they were asked to deposit
the moneys needed for the acquisi-
tion Later on, Government have
come forward and acquired 1,100 acres
saying that this land was intended
for slum clcarance and for housing
low mcome groups That 1s the plau-
sible excuse that has been put forward
At least if these 1100 acres which
had becn acquited for the purpose of
housing low income groups and for
slum clearance had been used for
that purpose thcie would have bcen
no complaint But when these
employces forming themselves into
bona fide co-operative socleties, with
intent to have thewr own residence,
come forward, and they have been
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given Government aid also in a bona
fide manner, my respectful submis-
sion is that it is too hard on them to
say at the last moment that they will
not be given the lands. Of course, I
can certainly understand that persons
forming themselves into co-operative
societies for the purpose of indulging
in speculative enterprises should be
discouraged. But in the case of bona
fide co-operative societies, the hon.
Minister may take thHe matter into
consideration.

Regarding the question of giving
private contracts also, I have a word
or two to say. It has been the policy
of Government to  progressively
decrease the giving of private con-
tracts. But we find that this policy
has not been implemented. Private
contracts, I am +told, are on the
increase. Private contracts, it is more
or less a public secret, have been
subject to corrupt practices. I am told
there is an unwritten code between
the public employees and the private
contractors whereby they are given a
certain percentage of the contract
amount. Such practices should be
discouraged.

Shri K. C. Reddy: What is that code?

Shri V. P. Nayar: 5 per cent. to
Executive Engineers, 2 per cent. to
some others and so on.

Shri Easwara Iyer: Even in respect
of minor contracts like, say, electrical
installations and wiring of govern-
ment premises, the contracts are given
to private contractors, although such
work could effectively be done by
departmental employees. If such
things are not given to departmental
employees, it will impair their
efficiency also,

I would only refer to a case which
has been reported by the Public
Accounts Committee in their 23rd
Report (1956-57), page 40, paragraph
124:

“A certain auctioneering firm
had been withholding from Gov-
ernment the sale proceeds amount-
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ing to Rs. 12,56,604 in respect of
auctions of surplus and obsolete
stores conducted by it on behalf
of Government between 1946 and
1947,

Then they go on to say in para-
graph 125:

“In the course of the examina-
tion, the Committee were informed
by the representatives of the
Ministry of Works, Housing and
Supply that the firm in question
was one of the well known
auctioneering firms functioning in
the entire area of Bengal, Bihar,
Orissa and Assam. The value of
the stores handled in the present
case was quite colossal and the
sum of Rs. 12 lakhs misappro-
priated was the sale proceeds of
9 auctions”.

They further say in paragraph
126:

“The Committee were informed
by the Comptroller and Auditor-
General that under the standing
orders prevaleat at that time, the
stocks holder could deliver the
goods to the purchaser only after
the purchaser had deposited the
entire cost with the Treasury and
produced the Treasury receipt in
support”.

It cannot be understood how on
earth these stocks could be released
to the purchaser without getting the
money. The procedure is so simple
that even a child can understand it.
The excuse seems to be something
which we cannot understand. The
excuse seems to be that this firm of
auction purchasers are a respectable
firm. But that is no ground for dis-
carding the standing orders and
releasing the goods without getting
the money.

Shri V. P. Nayar:
cheating agents! .

Respectable

Shri Easwara Iyer: Of course, the
partners were punished with imprison-
ment for 8 years, but Government has



8437  Demaonds for Grants 14 AUGUST 1037 Demands for Grants 8428

fost Rs. 12 lakhs. The persons res-
ponsible for releasmg the stocks should
be traced and exemplary punishment
should be meted out so that such
corrupt practices m the department
are put an end to

Mr. Speaker: The hon. Member’s
time 1s up I have been ringing the
bell once, twice and thrice When
two minutes remain, I ring the bell
30 that the hon Member may not
hustle himself Then I ring two
munutes later,

Shri Easwara Iyer: I have so many
aspects to cover

Mr. Speaker: There 1s also another
name given by his Group 1 have no
>bjection to giving him a little more
ame—two or three minutes more
S3ut the hon Member must have an
aye on the clock also

Shri T. B. Vittal Rao (Khammam)
[n our enthusiasm we forget it

Shri Easwara Iyer: We aie not used
0 keeping an eye on the clock

Mr. Speaker: If not the eye, at
east the ear should be kept for me

Shri Easwara Iyer: As regards
he work-charged establishment
'mployees, I am told that the Minister
s sympathetically listened to their
lemands 1 would only request him
o sec that when he looks into the
juestion of remnstatement of these
nctimiscd employees, he also looks
nto the question as to whether they
rould not be made into full-fledged
‘egular employees of the civil service
vith the benefit of medical facilities
under the CHS scheme, because this
1s a case mn which their families could
also be benefited I am sure that the
hon Minister of Works, Housing and
Supply, who has also had something
to do with the trade union movement,
will look into the grievances of the
workers with sympathy and redress
them

Shri Ranga (Tenali) There has
been some controversy over two of
the constructive enterprises that the

Government has undertaken in the
recent past. I want to take thus
opportunity to congratulate the Gov-
ernment on the success it has
achieved m getting these two hotels
constructed in the last two years.

It has been well known that for a
very long time that many of the
hotels 1n this city have been holding
people coming to the city more or
less to ransom and charging enormous
rents for hiring rooms m their hotels,
It was when Shri Gadgil was 1n
charge of the Ministry that we were
anxious that Government should go
into this business and see that either
private enterprise was encouraged or
Government 1tself undertook the con-
struction of one or two hotels big
enough, good enough, built and run
well enough to become popular among
the foreign wvisitors who are toming
to our country

As 15 very well known, tourist
traffic 1n many other countries has
been catered to very carefully because
it has proved to be as profitable as
any other industry, and we also want-
ed to develop i1t in this country As
you know only too well, one of our
colleagues, Shr1i B Shiva Rao, was
taking the imitiative in this matter
and trying to bring the importance of
this particular topic to the notice of
Government At long last, I am glad
the Government decided to construct
these two hotels It has done very
well indeed

But unfortunately some of our
friends were wondering whether we
did well 1n constructing such a big
hote] as the Ashoka Hotel and m tak-
ing the risk of losing so much money
month by month, even day by day,
as one Member asked the other day
I am glad the Prime Minister has
given a very good answer when he
said that even apart from 1its own
profit or loss account, one good result
1t has achieved 1s to force the other
hotels to bring down the charges for
their catering as well as hinng of
rooms I agree with him

In addition to this, 1 had the oppor-
tunity of going to the Ashoka Hotel
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twice during the last two months, and
J can bear testimony to the fact that
1t 18 certainly an Indian hotel provid-
ing all the best possible comforts that
the best hotels of other countres are
providing The orchestra there 18
something to be enjoyed and I do not
find 1ts equal anywhere in Dell:
Anyhow, 1t 1s something Indian. I
would like to ask some of our friends
who have been wondermg whether
we were wise 1n constructing and
running these hotels, to go to friendly
countries such as China or Russia
They would find in almost every
mmportant city in  those Communist
countres such hotéls run by Govern-
ment, not so much for the sake of
profit as for the sake of pleasing and
winnmg the goodwill of all foreigners
who would like to go to their coun-
tries

From all these pownts of view, I
think Government has really done a
very good thing indeed in getting
these two hotels constructed, and I
hope the country would be soldly
behind Government so far as these
two enterprises are concerned

1 am also prepared to take the
question of balance sheet and profit
and loss I was told that no first class
hotel either 1n Delhi or anywhere 1n
the world could be expected to show
profit 1n the first three or four years
Therefore, 1t 1s no wonder that we
have not been able to show any profit
from the Ashoka Hotel So far as the
Janpath Hotel 1s concerned, we have
already begun to pay our way and
meet all the charges that can legiti-
mately be expected to be met 1n the
first one or two years of its running

Skrl D. C. Sharma (Gurdaspur)
‘What are the losses?

Shri Ranga: Having said that I
want to express my dissatisfaction
with the runmng of the CPWD
Every Mimster, when he comes to be
in charge of it, goes on sdyrg that
there 18 nothing wrong with 1t, 1n
spite of all criticism The very same
Minister when he gives up that port-
folio and goes to some other Minstry,
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turns round and says. ‘Look here,
Ranga, you know the CPW.D, we
all know about it’ 1 want my hon.
friend, Shn K C Reddy, who has
had all the experiences, the first class
experiences that a Mimster can be
expected to have—having been a
labour leader, a Congress leader, a
satyagrahi, then a Chief Minster,
having been also the Production Minis-
ter here—to give some special atten-
tion to this particular matter and
appoint a ugh-power commattee in the
same manner as the Railways have
done You may not call it a Corrup-
tion Committee or an Anti-Corruption
Committee But, anyhow, appoint a
committee to go into the manner in
which the CPWD works and to
make suggestions as to how the work-
ing of 1t can be improved so that the
reputation of the CPWD can be
raised There 1s a continuous belief
on the part of almost everybody in
this country including many of their
officers that there is something wrong
by way of corruption 1n this depart-
ment and 1n 1ts working and certainly
s0 much of waste If the reputation
of the CPWD 1s protected here at
the Centre, I am sure that 1ts reputa-
tion 1a the States will also come to
be improved in the light of the
various reform measures that may
come to be suggested by the com-
mittee that I am suggesting, and
adopted by the Central Government

I am not quite so happy also n
regard to their housing policy, rather,
in regard to the manner m which
they are going on with the execution
of their housing policy I wish to
congratulate this Government, a
Swara) Government upon comuing to
have a housing policy at all, because
the pievious Government had never
had any housing policy 1 also wish
to thank them for having accepted a
suggestion made by several of us
Shr1 Dasappa c¢omes to my mnd
particularly because both of us were
very particular in the other House in
demanding that rural housig should
be tahen over as one of the part
responsibilities of the Central Govern-
ment
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Unfortunately, what the Govern-
ment has been doing in this regard is
80 very inadequate and unsatisfactory,
even accordiag to the figures that
they themselves have given 1n the
reports that they have placed before
us I need not go into all these
details, but I would like the Govern-
ment really to glve some special
attention to this particular matter in
view of the fact that they had made
a provision 1n the Budget for 1957-58
of Rs 12,17,00,000 but during the last
4 or 5§ months they have been able to
utilise only Rs 114 crores

I do not know whether they have
enough money or not But, I would
Iike them to take up this particular
matter very seriously I am glad
that, taking all the various provisions
made under various heads including
the NES, the Commerce and Indus-
try and other Ministries, as imnuch as
Rs 30 crores 1s likely to be spent for
the development of rural housing in
different sections during the next five
years But 1t 1s not enough, 1t 1s only
a flee-bite when compared to the
other provisions you are making for
the development of hou§mg in the
cities It 1s really only an apologw
and I would lhike the Government to
realise that they are not being fair
to the rural people

1 would like them to admt 1t first
and after having admitted 1t, I would
like them to remedy this 1njustice by
trying to divert as much of unspent
funds as they possibly can come to be
1n possession of and see that more
provision 1s made for rural housing

I am also glad that they wish to
make certun experiments 1n the deve-
lopment ot this rural housing It 1s
very important for this reason It 1
no good spending Rs 1500 or Rs 2000
upon a house with a thatched roof
and afterwards allowing 1t to be
burnt awav durmg summer It 1s a
notorious fact that all over India if
you were to take nto consideration
the total number of houses that are
being burnt down during summer,
especially 1n Harijan areas and other
backward class people’s areas you

would be staggered at the total
amount of loss that i1s beimng sustained
by our masses in our country It is
right that the research orgarusation 1s
gomng 1nto this matter and 1s thinking
of discovering and popularising some
roofing material which would not be
combustible and which would be fire-
proof so that i1t would be very handy
1f and when they provide sufficient
funds for the developmeat of rural
housing from the pubhic exchequer
In addition to that I would like them
also to undertake some responsibility
in developing fire brigades Without
fire brigades what 1s the earthly use
of thinking of constructing any more
houses on public account First of ali
have the fire brigades in order to pro-
tect the houses which are already
being built by our own people through
their own enterprise ,

Shri K. C. Reddy. Is it not a State
responsibility?

Shri Ranga. That 1s why 1 said
part responsibility After all, for so
many other things the States are
responsible—when the British were
there But after we have come, we
have taken the responsibihty on our-
selves No State would be unwilling
to welcome any kind of contribution
that the Centre would be willing to
make towards their own finances and
also to the discharge of their own
responsibilities

I come now to the Stores Depart-
ment and Puichase Missions There
has been a lot of misguided informa-
tion—I think misguided feeling—in
regard to the Purchase Missions 1n
Washington and also in London I
am 1n favour of these Missions I also
used to have a prejudice against them
Then when I had the opportunity of
going ovcr there a number of times
and enquiting about thar work and
in the manner m which they have
been carrying on their work I became
convinced of the need for these
Missions But at the same time, I am
not convinced that all the other
Ministrics, especially the Defence
Ministry, are co operating adequately
with our own Supply and Purchase
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Massions 1n canalising their demands
through these Missions in order to see
that economies could possibly be
effected

1 had an opportumity of discussing
this matter with the hon Mmster the
other day and he gave me to under-
stand that there 1s a kind of inter-
departmental haison or consultative
machinery or something like that But,
I am not quite sure whether this
Minmister by himself or even a group
of Mmnisters m this Government are
strong enough or powerful enough to
deal with the Defence Ministry,
especially in this regard Therefore,
I want a high-power committee,
Cabinet Commuttee, to be specially
charged at least with the detailed task
of looking into the various orders that
the Defence Ministry wishes to place
for being fulfilled either in America
or 1n England Otherwise, our funds
arc likely to be misspent (Inter-
ruption)

Then, there 1s the employees ques-
tion I am glad our friend from the
communist side has raised the ques-
tion of the needs of these work-
charged employees I would like the
hon Minister and the Ministry to look
into the grievances and the day to
dav needs, the long-standmg needs of
these employees as well as other
employees on their own mitiative and
not wait until some of us on their
own side and others who are in the
Opposition find 1t  necessary to
encourage those people to state to us
what their grievances are and then
place them before this Ministry, open
therr eves and then begin to wmake
concessions It 1s their ordinary duty
to see to it that these people are not
allowed 1o have all these grievances
which they have been suffering for
years and vears

Shri K C. Reddy Bounden duty

Shri Ranga 1 felt unhappy this
morning when I read that evea the
Rashtrapath1 Bhawan employees were
mentioned as having grievances This
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18 something extraordinary. There-
fore, I hope the hon Minister wall
look i1nto this matter, and make a good
and satisfactory statement today that
the grievances of these people will
certainly be attended to

I have very little to say I am also
1 agreement with a suggestion that
was made Maybe, I am wrong But,
I would Ike 1t to be examuned
whether we should not get rid of the
contractors’ system Possibly that
may be one of ways to help us to get
over the state of affairs that are sup-
posed to be prevailing in the CPWD
Supposing we get rnd of them, then
we have got to think of certamn
things We have to see whether we
have the ways and means for invest-
ment in all these things The con-
tractors are mot fools to go on distri-
buting these courtesies to all these
officers for nothing Even if they do
it and are entitled to receive therwr
money, there are delays for three or
s1IX months It may be because 1t
may not be possible for the Govern-
ment to pay, the Government may
not have money at its disposal I want
all these things to be discussed I do
not suggest that the hon Mruster
should here and now, give us an
undertaking and say ‘I am going to
awcept your suggestion and this con-
tractors system 1s going to be dis-
missed’ Once we think of getting rnid
of the contractors, we have got to
think of the way in which we are
gomg to cairy on all these works If
we are going to get these works done
through departmental management, we
have have got to examine whether
there would be more waste or more
economy and whether therec would be
better work or bad work All these
things will have to be discussed I
would like all these things to be
studied by the Ministry before the
Second Plan goes more than half way

Shri Ansar Harvani (Fatehpur) .Srir,
I want to draw the attention of the
hoa Minister to the thousands of
clerks working m Delhi It 1s one
thing to talk of their sufferings in an
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academic way, 1t 15 qute another
thing {0 come into direct and close
contact with their phght Have you,
or have you not, seen, Sir, while com-
ing to this House this mass of
humanity pedaling 1its way to the
Secretariat from far off Anand Parbhat
and Vinay Nagar Have you not seen
them leaving their rooms in the even-
ing with gloom and distress in their
faces, walking with unsteady steps
towards their homes with the know-
ledge that they are going to sleep on
the pavement m the nught

We have another picture We find
the semor Government officers stay-
g 1n Victonan type of mansions with
five or six bed rooms and drawing-
rooms and other air-conditioned rooms
to sleep, when they go back from the
Secretariat We talk of socialist
pattern of society and equality among
the workers We demand perfect
loyalty and efficiency from these
employees But this 1s the disparity
that we have created in the housing
conditions of the officeis and clerks
Even 1n the cloak rooms we find the
boards officers and clerks I hope
and trust the hon Minister will try
to remove this disparity between
officers and clerks Some of the
mansions of our senior officers will
accommodate about a dozen clerks’
families Why should not they be
converted into chummeries for clerks
who come all the way from Shahdara
and other places and work here and
go back to their houses 1in the might

I have known certain families of the
clerks who could not talk to their
children because they start from their
houses early i1n the morning before
their children wake up and when they
bach  thcy  are already asleep I
hope something will be done about 1t.

Instead of building quarters for our
clerks and class IV men, we buwld
huge offices I can assure you that
they would prefer to live 11 ¢in sheds
and 1mpoverised offices provided they
are sure they would not sleep in the
rain and heat and wind in the nmight,
Prionty should be given to the hous-
g of clerks and class IV staff This

office mama should be stopped and
huge mansions and show pieces should
not be erected With proper planaing
and perspective, accommodation can
be provided even m the city of Delhi
to all our clerks Many of the clerks
come from far away places Our
officers have cars and get a fat salary
and can afford to live at distant places
but they are being accommodated at
Safdarjang and Hastings Road while
the clerks’ colonies are far away from
their working places The Dell
transport 1s s0 expensive that they
could not afford to pay that charge
with their meagre salary If clerks’
quarters and colonies are going to be
erected at all, it should be done near
the Secretariat Officers can afford
to go to more distant places

In passing, I will refer to the work-
ing of the Government of India Press
also There 1s a United Press mm Old
Secretarat That was under the
control of the Mimustry of Information
and Broadcasting and most of the
publications of that Ministry used to
be published 1n that press, 1t used to
give very good results I do not know
for what reasons that press has passed
on from the control of the Information
and Broadcasting Ministry to the cen-
trahsed Ministry of Works, Housiag
and Supply Since then, the work has
deteriorated and even the output has
gone down Now, some of the more
important journals of the Government
ar¢ to be published 1n private presses
and we see the quality of printing
We are shocked at the manner in
which things are printed There are
certain Ministries which require good
publicity material, they require attrac-
tive layouts Instead of having cen-
tralised control, some of the presses
should be handed over to the Minis-
tries concerned The Lok Sabha
should have a press of its own and
should not depend upon the Goverze
ment of India Press I hope these
things will be considered by the hon.
Minster

ft wax oW (PAw) wen
#gr, & fwtr, s W FFATT
e & o} T el afa S
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g ¥ qurd a7 § O g9 W §
fr fEd am S-S | s fag
fan, ofossw o FeE & @@
wt Wer w1 FA T feamar
£ HATE § I W & A% W WA
1§ W A wfaw g & aw
weI |

feeet & gar A WR—Firelt ¥ gEw
q¢ ft g7 Aq—I-aer sgTheemy
Wt frorer waAl w1 Fdor 9 W
@RE¥ ) wy fag dar ¢ s a8 s
W T A 9 wwwr fasbor fawm,
AT AU HTE A @I | W AW
# ol TOd O go o faedlt F -
N wgw @t el w1 R §—g &

RS e
foas weW &1 fmfor fen @, @
TE foem A @ )@ € WREm
firast s FAT &Y AT € ) W
7 suardt o @ www AhE €
3 qF o a5 v wEEr Sy
# 9 @t ot d N famr g0 R
FA RA 7 W aX fo zT=go o
9 a9 & T oY, @ 9ud SRm A
TF MNNE T G0 AW ‘afeww qe
feqrene’ @ famr a1 )

The Deputy Minister of Works,

Housing and Supply (Shri Anil K.

Chaada): Public Welfare Depart-

ment.
&t R THA ¢ § I9AT wE w)-
AT A TG FAT AT g, ST AT

o ot tw oA W ew w4 e
7g TF faeger AT sufir—e< o
wfR—% o & WW dvg W g
fr freg> foll & e s R @,
T wer A aw for & 1 X g A
wh grareyr Arifer ¥ gfeewir ¥ wy
w § ) vk favdy v fefr ag &
fe a7 & g AR Tow R
E, ar 9% s AT ar d, ar wf A%
wfiyar ar o §, foredr oy fog O
¢ e fomel sy & w1 ST aATAT
wifgd a1, soit woet s s
Faafiar R 1 weaw § &
g fraww s wgw § fr wwa
wiamfa ot ot 3R a9
i AAT AT Y v ¢

ardufs fmlo feam & Ty
# ot aga o foemd o ot ), F
T ggwa T g, AfeT W
IR W gty o 9 ad vl o
£E< WAL ¥ WG ARG § A@TE, I
9T = 3d A wrwwar g L R
o ¢ P foad & qaman
T g f5 ¢ smad, pene ¥ 3t A,
teye TF N waEfr § o= TWfex
oA & faae g af 7€ 4
I H ¥ 3c wfemd) #r 99 g
g Yo wfam # e aar
Wik & i f g femr @
¥& fFaEt &1 daw I & a1,
ty =fen N ] frr Tar—
IAET FY ool & @, ¢ sufa
N w@rEad OF & 9, o afE v
wiE O fomm o, o wfE ¥
T aa F< formn may ;¥ enfwEt
o da9 &9 & gy o, 3 sufwaa)
& wimE e 9x 9o fa@r T
W Faw R ¥ qa@fw fFar
& ag ff #1€ Tvr gEr | W WAy
o wifgfa 7 e fefaaw
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WIGT FIW FT T &, Ffewr o A1
YT AT HY AATHAT |

® T a1 FT IooE q@fAT T @
EF e & R e N § 9@
FH g Yo Twgo Fo & TofTa
1 UF g9 9%t AT 9 gT—
# 37 TEAT F A AT qAT—N IR
TR I[E HATET F oA, A Erare S,
= N wfim=T or fagr o, IEw
WHEmT ¥ wee W % & faw
M ¥ fades—fm oiftas &
faos, o7 g79 § aTivdy ;A d
I AT qET gHATO 1 YW qE
srwar & fF T ange F afy oI
it Y S oy fF o wiw gagear
r FT TS &, A At , TR FI A
w1 que femm oM Wfed, aw ev
gy afrise Froofy a3 aFa #)

wegyr U@y, fawior fawmr &
gy § saaT 97 fawrae & anlt @
fe X fomn & S s SUF I
g, I a9 I @t @ 1 F THFAR
framt & dver wwfem W@ g 0 W
§Ter B9 g7 X fowag v & fr
FAE W AFE T FAEQ ¥ 5
& W, AT F AN ey-
Yy W e AHA @, QEUU-UE F
Y AFTH WX QELE—Ys § R "FTT
F—aeig T R Gl W
g afer Avaw @ @ ) o aw
R AT AT F, TEHT FIOr A7
fir Gedifiew Wt § S TR TR g
# 0 O &1 T Iviee wfeamar
& gadt & TR g araTor s
EwE I AN awaT g fF
R phfas ¥ fod oy wfs7 afr
g1 wifgd 6 @ wamw & 6 &
soteft ety R TEidew
R AR T T T s ¥ AW A

@, arfs gora fafor &1 s 3
& grg w91 &R |

eI WER, W W 9 a
N mie @ Fs g geT veaE #
aefEr ag & gmfy & 9t o
2 1 9 ag fade wom W g fw
T W AT GF AT Qg GAT 0
Afewr are awt 7 I3 e #7 feomew
HEAFRAA L AF &
wEaTg 7 § 7 A @ fF o dfee
FE-FAET TATE TE, AW ATHT aF ST
fear mar | & frdew w<AT W@ §
e a1 gt o ag %Y wowr v @
¢ 5 fav efoar & o faeg) o
™ T WA F@ ¢ W frmey
BH A WYAT WIS AT &, ITHT SR
T a9 O WR I @wIfy & WY
TH WeU AW A WS g A% 7 osa
o G { AT $T wifgd W
oa g B sawr  fesmerwlit firar
AT T 2, w6 wa gww A Ay
g0l

it ¥ gret St e g ]
feelt ¥ CEEREA—STATE—Y
W gEeqT &, 99 W NG ¥ &0
@y @ e 7 |iwr fray T g
fr faeelt ® wao sutar WO A TER
& araE frmr w aga wtearedy o
HTHAT T T8 6T § | QO Rq M
fﬂ'ﬁ’faﬁﬂﬁ, mhﬁY?,X&,ooo
T Nz g S wEmrar g, P Ay
it aF fad Ye,54,000 T T
g & frer g 31 SR TOH Y ug-
el W T g g ) Ry sEg-
qEEY & fod it o Faw wQe T
T O § WR S & fad it aw
e qaqT T H IR § 1 Yoo TR
¥ a7 9 ™ wwfay & fad
3,354 AWAT 7 § W a6 0%
GECECE S ERITE i f Lok
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Yoo TqA Y HH AT O A& wHwIFA
¥ falr ¥3,30% AHAY ¥ ¥ L,ust
X § WX 35,08y ol A% W &=
qa g | W aw St Ao & -
affat &1 g&ew §, % fad I+
A {5,534 THET ¥ ¥ IAF L,]3%
it 9F at o § WX 23,508 A
q & | @ Y § g ged |
o aTT F &, { IUFT AT FHAA
sQ AT AR ¥ e s
gt g 5 A & Gof F—fed
M7 St S F—av & fod @me
R ¥ ww femr s wifeq | =y
aF AR a1 A #, T A @9 @
# g gfaadt fom fem @ 5 o
T 9 AFH T AR AF | IF TEY
gy AaE 2| WA W 3| A ¥
q 78 " § fw e g sty
& for waET ¥¥ ofcnor & ) o
W W Y { A S 2, TR
AT T |

# 59 gy § g7 A fraew &
agar g f& ¥ar, famwer Wik
O I F Y qgE ¥ A & §,
a7 & U forwraa a1 @R AR w
ez § W fook ¥ & iy aw awy
fawsy &1 wor A faer ¥ oW
feecht & 2 @ & f& o 7w W
I A AT §, qET 9T A A%
&, aE AR 59 NG W RE

Q% WA ere woRd ATEEw |

N AW A T TH T HH
% Sy ¥ AW W@ ¢, A W) aw
firar o gy &, Afe Sy siofy & Sy
& vt & Y o faorelt w7y
R g & F R faae
¥ e g fr a1 o=
Y QX W a7 e orT §, W

ar T w ¥ et e R §
£ ST ¥ AT A8 oy § Wi wed
agy Y @Y § 1 F frdge W e
g fr Tt wiwfat & fad faas
R qrT #, 9 fe g s
§, ST gRwoMw =TT W A
=ifgd 1

I TAT N qgE AT A
gC #7 &g a1 fs g ' = R
TF AT JATE 9T @ & | X W
g1 # FF a8 wa Jorrear g9 O faar
T ST wrey o W | oWt 7 oagy
7T T TR A€ A N Y o agy o
fafeenr & areft @t w§ FOT ™F
* s 3, Afew TR 7 ag qa e
fi& grY-atr M— Ty fafee'—
& fasifor 81 O faar o, & 99 &4
# gueE % famr mar 1§ qaer
argar g fe e @ aw@ wr | &
a7 T R o e @ e
migefrmam A g’
R Y T & A THogar A Tawdy
@R

w o & e fear T @ fw
@ Eadly Qe § e afy
YR QR ATER ST, aY o foest &
s wfeew st & @@
W a0 art fE sfogs w95-
Ard Wi 3 FWE T FH F A
G sTan § 1 F AU AR
fE frg gw wrer & sarer ug fear o
71 & fr fomr zwa #Y 3y W) oew-
war A 8, S foeoh & ger far
| R e ayr gk g,
afen wowr wara T freer § 0
wh fad v o wAfear wrk ok ¢,
# a gfwn dax & ot § Ao
warad fom A framr &1 ww
TR ffwdow
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OIS g7 § 99 & aga & T Ay
Toeifar @ R g W F
TWYR, afearer, &R, @rfaar sanfe
& a9 fagr o gwar &, s§t < 5
- A TATE T A ST Y Frs =T
TE #Y 9T W & 1§ wEan g oA
Ry @ AR A fER %31 @
- faafedr § & W=t wEeg F1 oA W@
TR wrfaq F@1 qrgar § fF oager
ST g A off Sud agd w1 oA A
a1 AFA F GG A F AT
“Queen of Hill
&g HL THIY ST AT | AFFT 99 F
TS TG TAF F W § a8 faar
ary o fe@rs v & 5 SHST A
M AT & AT & ; SEE W
AT @ T ¥ | F WA §
fr =0 g Susr Jeg & faF

i
13 hrs.

M Fo do WA (FuT) : WK
aga 9 Tl T oA uE g gur |

st waw @ : W WEar § 6
O F R A A T
mzﬁ-{mﬁwq'«:vﬁwﬁr

Shri Keshava (Bangalore City):

Offices may be transferred there.
ot WEF T ¢ § Wt o) T §
fF feeelt ® S 99 @ SEH g
& faa g aga TR FX Q8 |

Stations”.

8444-

afiF SuF T & ATt W 9 919
F g o fawm FR FHATTAL
F1 FIE g TG & o7 w_IAT |
FTE F =TEaT § % 6 5= I IR
g faame fear 9@

ST @R SOX oW FETEl &

- AT T T § A7 Y q@S ¥ A7 AH

g § T9 Fgrad 31 S g 5 “aems
a3 gw firam, o) & fhee 9@as )
Tt A foeeft 9 o Ay g6l |
&N agh ¥—faeelt J—geAT & @
TET 2 | qar WEF agt | OHTee
g7 9 w0 a8l ¥ IR F gEH F
FaTw 9= XAt § Y FE A FIE gSGA
= fear smar g, F1% T S FgEErr
FT & T | A § A 5 5w 9T
s Twfiar ¥ fame /o a@
TF dIF qT THF SISq AT WE, STH
qaTE &% T & O @ &, AfeT  gEd
O T-9% a9 a0 T @ I
$§"ram=crrzr%? OIS H TATSETET
AT FT T9AT FIA HT JET HT
WE | X IGT I q1 ag A SqH
W TR TG A IS Y

AR FTEoT fa o G g -
37 A grewl W o fF oaww W g,
IS A% Y & | qIE a1 | W Iz
FIAT AT §, FCF I gledl FT a5
¥ qeaa § gAR 9N 98 99 WA,
T g TS & AfeT 5w o W
# ot a1 ag W Fgar wga g 5
TR T AT S @I TATE ... ...

UF WHA™ €IEQ : AT AR A0
AR 9 T@T 4T Av )

off WEF IWA A W 97 A
g B =9 am #1930 9= | F @ FET
ag ATgaT § 5 s F AW & wwa
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[*r W =]
& w1 feur oF | o wEE FT A,
a7 gz =afaw #1 any e &6 g
oI AT BT X B

st afm o ww  wA AT
Afer & 1

wt wwy TRT A Jg AL FEAX
for a9 &7 auo faat 9w ¥ 9t 33
¥Z @1 § f¥ 99 399 &% Wy F7 A
e 4 RN & [ AT 4
A FAF HALT qQT AT ATQTA HY
FHTAT STF | 397 G R WY, 90 o000 T
W?T7§gmif§2,31,&‘l,oooﬁqq
gnw famfar #14% g7 A& ferstET |
9/c,ocooomﬁﬁfzwqﬁ'(gq'(§-r!
# arit e, afea senfe e gu d @
afar genfe 7 wew a8 ot o
FFN N ? FH T FT @ D FT @
Wy fear AT AFATE | @RIV WY
JE 37 45 g & | qE it
FAAET @ AT & 1§ T quAT
wrz g fF #97 qer qw Wiy e
FY SqICAT ARY &Y JT WIS FAT FLA
QT WY FrarE Ty freeray,
ey aefa oo 9@ et o
FFA ¢ ° we a7 ¥ 9% g aw W}
AATZIIATE O SR §ad IS
N A W oAFar gy WX
T INET W @1 W @R
T I AT F94T @9 g7 AAA | o
HT JAHT IATA FT 9F AG &
afe SoFt AT Wl & AT
9N FT A9 A fear om wwar
g

st fto oyt T HY?

WY O RS9 AT B
T UATF & AN I A@AT G &
& agr 9% 7Y Y QEE F@7 @
A sgx Frofrr em s agr

9T SN FY AT @A 1§ A FDR
ad & | ag FE o gwan & fie fadel
R 9 WA 1 F Y AR o Ik
fad & &Y sy a9 AR ¥ ¥Ry a9
1 wa o 9g w0 § fF a@r w3
WAy § a1 F T W gEE ¥
qE g | mit g & F 3 ardw
T T A ST F TET 9T FEACH
Wy g7 wae far ar —

‘As a resull of the coming into
existence of the hotel, the other
hotel charges have gone down,
otherwise there was no competi-
tion at all”

7 g Fe1 9w g f& foet ®
foem 3 wiT grew & = o= we-
T L @y nd foar AT ag gy
fr o o oot ward @ 4 @ g
TR AT W o @wt Wy fawer
HRM | AT AT QU @ A |

Shn B K Galkwad (Nasik).
Mr Speaher, Sir, I will confine my
remarks to the problem of housing,
with special reference to slum clear.
ance

Mr Speaker After this hon Mem-
ber concludes lis speech I propose
caling Shr1i  Hemray and Shn
Ambalam

Shrt B K Gaikwad. The reason
for my interest in slum areas is this
I and my brethren of several other
communities which are considered as
Scheduled Castes and Scheduled
Tribes having been hving for genera-
tions together in slum areas When-
ever the problem of slum areas arises,
1t 1s said that slum areas are only in
cities and towns But that 1s not so.
In India there are about six lakhs
villages and 1n every village, wherever
there 1s a locality of the Scheduled
Castes and Scheduled Tribes, they
are nothing else but slums

An Hon. Member. Every wvillage is
a slum



8447 Demands for Grants 14 AUGUST 1857 Demands for Grunts 8448

Skl B. K. Galkwad: I would not
say 50, but 1n every village there are
slum areas, particularly occupied by
the Scheduled Castes and Scheduled
Tribes It is therefore important that
Government should devote some
attention to this matter

Shri B. 8. Murthy (Kakinada—
Reserved—Sch Castes) Before you
remove slums, slum consciousness

must be removed from the hearts.

Shri B. K. Galkwad: I was under
the impression that Government
would have done something for the
removal of slums But going through
the achievements durmg the first
Five Year Plan period I find that
nothing has beem done for the
removal of slums and the housing of
the sweepers

The Slum Areas (Improvement and
Clearance) Act, 1856, lays down the
circumstances under which an area
can be declared a slum area

“3(1) Where the competent
authority upon report from any
of 1ts officers or other information
in 1ts possession 1s satisfied as res-
pects any area that the buildings
in that area—

(a) are In any respect unfit for
human habitation, or

(b) are by reason of dilapida-
tion, overcrowding, faulty Ar-
rangement and design of such
bwildings, narrowness or faulty
arrangement of streets, lack of
ventilation, hght or sanitation
facilities, or any combmation of
these factors, are detrimental to
safety, health or morals,

it may, by notification in the
Official Gazette, declare such area
o be a slum area

(2) In determining whether a
bwlding 1s unfit for human habh-
tation for the purposes of this Act,
regard shall be had to its condi-
tion m respect of the following
matters, that 1s to say—

(a) reparr,

(b) stabihty,

(c) freedom from damp,

(d) natural hight and afr;

(e) water supply,
(f) drainage and sanitary con-
veniences,

(g) facilities for storage, pre-
paration and cooking of
food and for the disposal of
waste water, etc”

13-09 hrs
{Surr BARMAN in the Chasr]

If we go through the achievements
of the Fiurst Five Year Plan, we find
that nothing has been done m this
respect and if we go through the
reports published by Government
themselves for the last five years, we
find that Government have done
nothing absolutely in this behalf In
the report for the year 1953-54 1t is
said

“It 1s the 1intention to start a
few pilot schemes of slum clear-
ance so that the exeperience of
actual working can help 1n evolu.
tion of a long term policy in this
respect "

They have started nothing, they arc
only thinking of this problem In the
next report for the year 1854-55 you
find they have said that the problem
of slum clearance 18 closely linked
with wndustrial housing and the face
of an industrial town cannot be
changed for the better unless the
sore spots, the slums, have been
elimmated They go on to say that
‘®xplanatory enquiries were made
from the State Governments request-
mng them to send up specific schemes
for their suggestions as to the nature
and extent of central assistance that
could reasonably be expected to be
given to them Their replies to the
Central Government reveal that
almost all of them were unable to
proceed with their programmes of
slum clearance n cities without a
substantial subsidy from the Centre

“Another obstacle m the way of
slum clearance 15 the exorbitant
acquisition cost based on the existing
market value of slum area” So for
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the ycar 1954-55, they have done
nothing

Let us take the year 1865-56 of
course, the Government’s intention 1s
there What they say 1s this

“Housing, man’s basic need next
to food and clothing, continues to
be a major problem before the
nation”

That is the mmportance they have
attached for this “Houmng man's
basic need next to food and clothing”
It 1s the basic need next to food
and clothing, what importance Gov-
ernment have attached to this for the
last so many years? Even after
attaching such importance to it, they
have done nothing, and year after
year passes without the Government
doing anything towards this problem

In another paragraph of therr
report, the Government say

‘Reahising the profound influ-
ence that proper housing exer-
cises on the health and the work-
mng capacity of the indivaduals,
an allocation of Rs 385 crores
was made in the first Plan”

In the first Five Year Plan, this
amount was allotted

“This amount was maimly
utilised for assisting the construc-
tion of housing colonies for indus-
trial workers and giving financial
facilities to low income groups”

So for the slum areas and for hous-
ing 1n villages, nothing has been done,
but the amount which was provided
mn the first Five Year Plan, namely
Rs 38 5 crores was utilised for this
purpose, that 1s, for low income
grqups, only What is this low income
group? Low mcome group means,
low-paid staff and workers whose
income does not exceed Rs 6000 per
year That 15, for a man who 1s earn-
mmg less than Rs 500 per mensem,
housing should be provided Of
course, one of my hon friends just
now has said that there are so many
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clerks working 1n several offices. They
have no houses They are suffering
too much I do support him I do
admit, but oomparatively, we will
have to see that the man who 138 most
needy 18 helped I just want to
invite the attention of the hon M-
ister to one problem which I shall
mention now

Again, at page 26 of the report, the
Government say

“The question of slum clearance
such as sweepers’ housing, has
been engaging the attention of
this Mmistry for quite sometime
Explanatory enquiries made from
the State Governments reveal that
almost all of them were unable
to take up this work ”

This 1s what they have said as
regards housing and the slum clear-
ance in the sweepers’ areas

In the latest report, that 1s, 1958-57,
it 1 said as follows

“In the country’s march towards
the bulding up of a welfare
State, the creation of separate
portfolio for housing 1n May,
1852 was an event of major
importance  Health and hiving
conditions are a basic human need
and no progressive Government
can afford to be indifferent to the
problem presented by overcrowd-
ing and congestion prevailing in
large parts of the country The
provision of Rs 305 crores set
apart for housing during the first
Five Year Plan had been stepped
up to Rs 120 crores during the
second Five Year Plan indicat-
ing Government’s keen desire to
do all possible in this field des-
pite their financial limitations”

Agamn, on rural housing, the report
says as follows

“The problem of rural housing
15 expected to receive greater
attention during the second Five
Year Plan. Rural housing was
considered primarily the respon-
sibility of the State Governmehts
who were expected to Iimprove
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housing standards and hving con-
ditions in rural areas by provid-
ing funds as long term loans—"

Mr, Chairman: The hon Member's
time 18 up,

Shri B. K. Galkwad: There 1s very
short time at my disposal and I shall
therefore not go through the reports
I will imish I must tell the House
that the Government have come
forward and said that they have, for
the coming Five Year Plan, that is,
the second Plan, provided Rs 120
crores But, when you go through
the report and through the budget,
vou will find that for the last year,
they had provided Rs 4,04,97,000
Then, m the revised estimate, some
amount was mcluded and that comes
to Rs 4,19,95000 When Rs 88 crores
were provided, at that time, Rs 4
crores were spent for housing pur-
poses Of course, the lowpaid servants
got the benefit, as some houses were
erected for them But while Rs 120
crores have been provided 1n the Plan,
for this year Rs 2,15,76,000 only have
been provided for this purpose in the
budget

Now, you will find from the review
of the first Five Year Plan that the
Government have clearly stated that
they have done nothing “It would,
however, be true to say that over the
first plan period the rural housing
problem was scarcely touched” So,
nothing was done durmng the first Five
Year Plan, in this direction

As I said at the beginming, 1n every
village there 1s a slum and we must
improve the slums I do admit that
it 15 a very difficult task, but anyhow
we will have to tackle this problem
and do something 1n that direction

Mr. Chairman‘ The hon Member’s
time 18 up

Shri B. K. Gaikwad: I will be very
brief I shall draw the attention of
this House to the fact that though
city of Delhi 1s the capital of India,
you will find there are two lakhs of
slum-dwellers i;n Delhi About 40,000

14 AUGUST 1957 Demands for Grants 8452

families are slum-dwellers Not only
that They occupy an area of about
500 acres

Shri K. C Reddy: I may intervene
here, and I am sorry to do so, This
slum clearance problem 1s the respon-
sibility of the Ministry of Health and
not the 1csponsibility of the Ministry
of Works, Housing and Supply It s
only 1n respect of the slums outside the
caty of Delhi that the Mmistry of
Works, Housuing and Supply has to do
something

Of course, there wiil be co-ordina-
tion between that Mimstry and this
Ministry But basically, the respon-
sibility for slum clearance and slum
mmprovement in Delh: 1s that of the
Ministry of Health

Shri B. K Gaikwad., That i1s all
right 1 would hke to bring to the
notice of this House that in Delhi,
which 1s the capital city of India, the
height of the houses 1s not more than
3 to 4 feet and the nner area 15 §
feet by 5 feet In an area of 25
square feet, about 10 to 15 people
reside It 1s not possible for them
to sleep mnside and so, many of them
are lying on the roads The persons
who live by the side of the road pre-
vent them from sleepmg on the roads
also

I would request the hon Minister
as well as my friends, who spoke
before me and who were complaming
about the clerks’ accommodation, to
come and see the position 1n Delht.
The situation every where outside, in
towns and wvillages, 13 the same as in
Delhi So, Government should pay
more attention to this problem. It is
no use saying that it 18 the responsi-
bility of the Health Ministry and not
ours I would request the hon Mimas-
ter as well as the Members of this
House to just come and visit these
localities mm Delha I have got the
names of about 36 localities m Delhi,
where people ive m the way I have
explained You are constructing big
buildings like the Ashoka Hotel When
foreigners come, you want to give
them all comforts and say, this is
India Take them to the villages,



8 53
(Shri B. R. Gaikwad]

them the huts and say, “this is
'1’:5; and not that”. So, what I am
pomnting out 15, we should attach more
importance to this problem. Of
course, 1 have no complaints about
Ashoka Hotel and other hotels; if they
have got sufficient funds, they should
do 1t. But they should attach more
importance to this problem mn the
country In my opwmuion, the Govern-
ment have ignored ths for the last
five years Even in the Second Five
Year Plan, they have only provided
Rs. 2 crores for this purpose,
whereas they have provided Rs. 120
crores for housing They should feel
their responsibility and see that some-
thing 1s done about these slum areas,
particularly in Delh.

With these words, I am concluding.
I am sorry I have not got eonugh
time to put forward all my griev~
ances, but I hope Government will
consider whatever poimnts I have made
and do whatever 1s possible.

ot g7 aw (smrer) ;o @Emfy
wed, # oed g, getar o
gef & oY oy fafreee ¢ sER
o fag, wRoaw o A fafrescd,
oY W TYr ITH AR AT AT,
AT AT i [T ARATE I@ 4«
¥ AR T v ¥ fd
ferr g1 o7 gw A 0w WY *
f TQ # aRgT FE AW
fear § ok N @ FIEAF A
§1 g et fag AN ww
gefar & Ft waEn 6R) @
fa # 2% s v@ N R
e | oW ¥ W W oW
¥ aEmar @i

uTY # AR wEY ofr A dar
¥ o e gREr el ¥ AR A
QT &1 WA ¥AT IgAT g e
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e ag whw werg of ot 39, I
A A Rad wrdr s v
war qr v v mar @ fr fafewr

wTg F A WY e g dR &

fog v fad AT | €@ ¥ AQNT A
g f5 g N ae § gt
Tatde ¥ o gl 1 Wi @
7z a1 fF foee off ST R O @@
¥ fgz g ¥ AT a1 @1 IEw
warfas foar o woar g W T
g A [T 97 9% qarfew @
oehdue Sy ) dfed qeiee
g e F e o A fgx
o ¥ @ 4T AT I aRIE
ge o aw S oy w91 7 faer w
ary €@ * Ao ag gen fie A0
¥ g qw el & @
& 7 qfcomy ag g f far &y @
i & s @ @t Q@A
war farfcd dew & a¥ Fan
faar oy W AT F IF waw 2 faaw
W@ Fd AL, SEW WA O W
g o e @ fr 5@ AR AT §
foora ¥ @z frr SR WYY 0w
THe @At aTHY FT A G F AT
§ Frm i qefafeifer ST w0
ar g, A T a@m T @
& ¥ a9 qq o o 48 O @ &
€ fr g e ¥ A= AW 39
F]H¥ & qEw XA 1 X uw
waATAT wgaT g 5 w8 A Q@ o
& o fr 7 B oW W ol @ ey
[0 A ¢ Afew F@ A TR
WA S & o
I A § wg o fw A &
T f T X A Ak @ o
¥ qanfire S 7g IO AT fe
e qrer & g avar agw Ay fwar o
e g1 ¥ wawar g v o ww
W aE N T Tl @ e aw
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s wagiwaw frllw
oo & R war wgw g fewr oy
aw & wfer ag v fe o oYy oo
T wrgd § & ogd ofr W@ & 6 v
t s g6y § WR It afew
frrdr awar #10

A9 ¥ g sdat HAT g
frwmaw Ot wf wd e
O ® fem § Ay v Avew €
fs O wfwmr sa% o9 w@ o %
g f TN & I A ag e o
FY fauer sy scawaryg) teuy~
e # ot wfemarf § sl e fo-
fowe doerid & o0 g€ &
IwaT A faera AT WY wiz ¥ @R
gC af frgr wr awar &1 W
¥ & wfem wn o feady
W6 FW H O aar @ duv A
g 1 T AT | ATE@ FER
¥ oW FE gt § e dorre s
/X wratga & fagrr ¥ ©w Qar qar
¢t siff g i aR @ aE g W
7T ¥ ST Y qETE Y e e it
§ Wik duTa G A g9 F & fod
sarer & saver 9T fear e

WA W W &7 S MENR
W YTAE aGaHATI Tl WY
3 ag 3 o1 fr v qifaame
a7 {raTA WEE! ITH QAR
fr F FX W IEH T AR
X %1 ggr AQEr @ ag v
g7 I wYE geldwer ¥ qv 1 W]
ag T O I 9q@ AE 6 yfrard
anfe @ arft R dww w9
s fore av w5 F906T AR &) araT
Q1 ™ IE ¥ i e & A
JawY fawar ar |

o W qo fro W gHo T
¥ T uavwg, ¥ 3 Wl

¢ T Iy oF qar W far W
fis wrar  wo W g 9y wE §
ar aff” W sy ara aw wr § fe
a1 R ot W oW ¥
fordiz fiear § fr Tovmw g wade
witeg wr w1 gy W dera ¥ god
< faar amar wiid  wilfe STy g
i o g o @ & O o A
TAEY AT K7 0T &, WIAT I WHIT
 gfm & § a1 2y AT wg Aw A
cHmrg wEfad wfow
fotddes fieqr way Wi vt T e
Mfeg & o W g wowre & A
Afew § ag avay 7 f ag o aadts
¥R Aot ggIam R oy
et oo a% 9@ T A€ ww A

gur i

X8 W ¥ 78 T ¢ B oy
ST g waman § S gofers
W A egT g feag N ww
TIET A @R § W 9T 9nE SO
R ¥ AR W o wwE
AR & fad e e sreRe
T ey A g W W X
gt aT ¥ wuw e wOR & fad
Wow Re * geter fwg and
o 47 @ gefeT FrRuT = &
W |

wit dar fis R o W Aw
®E i wuel o g € v QY
82 R Tiw aaw w1 § o fie g
fag farddr (war goedf) Mo d
fieT ag wedl X AP W w-
TResEr &1 s W iy
3 &Y qradt fn X o dgT R A
# ot Iv Y oe |t W Yo
s figear #d< Al & § 1 PR
dvad e O g ot oy
o o waw § sl g ag g
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[ gaTe)
fis ag W & ford eaTes 3 ¥ ¥R
ag < 3T A £ grar g I
ok gwwr  wrE wear A frear o
# gq ¥ fat frdty alx 9X W FT
wga g f& o § SRy T T
wAT ifge |

ot fog® w5 for & 0% TR
aifers 3IET M IR AR W R AW
qirg s fegrd A odew
ey e A g qw ¥
> & TR A q% & aER 0y
e e § e goerl g 1 faeer
¥ ATET & AT AY L T @ aelt &
MR ¥ @ @Y 5 s
famr & #r€ wfe @ gk & W AEw R
arf gord TR AR Al o ¥
% 7g A T gaw qvar fn for
W TR I | @ @ e
or% thear ¥ faed off TR @ WY
R ¥ arc fawer & gew fed ar
THY & AR AT § aaw T ad
e et 1T dwe o g &
it Y gy el ¥ Wy ORI TWIT
Iy X wafew fed o wwy afs
N gor@ N em & gTaw
i< foclt & fRlt g2 aw  woEe
Wowfemoraw ) fwy & womy
afeaTerT, AT, ST, AT AL SR
T wife g @ A o § @
e ae ffewr & goerd awe
T s ¥ qafee fsd ar et
¥ R A 9y o v T X W
ww ¥ g o fs rew A€
gord wtard feeslt ¥ amgx W
o g, faet 9@ & ol oF O
sTwtw 7 3y & 7K § v B A T
¥ ange o e oy wan, dfew F
wwer § e ww gwmfs yrew 90
o o o v T foed gl
TR AR § 3 IR ad @ 6

w0 W o vl wrd wk o
%9 Sfag e aff &7 1 Tew
% g www qen § e qwetTe
yrex & Ay qgd arer WA
o wmEg W .
Aoy fewe & wer A wEav
a7 31 g far ¥ wwar 7 fear
AT IR ITHY AT QAT X WA
a7 L W A G N § gl
word ot & § S AN, waT O
Wt e g ITHA
At vt o W o e
qeATR # age T & 1

it frewy fey & faesft & oY
SO BT T 4T agT 9T A g
fraw W W # ¥ A W@
fir T CORTE T I WO AR SR
YA ST § T A TAW WA
& 6 grE v A e« e
WL A AW T
viRm gr My T wcIT F wd
# fae qar @Y ¥ 7 wege fear e
o w wr gt W W el
TCH GOFIR G0 &9 § e §1
¥ wror wE § 1 gW AW W) 6]
¥ o@ ¥ oww aww €
A § oy § T g9 TeEE W oaw
A RF AN ARAL | TF
a a1 T wgmd @ fe oA
w0z Faaa TR T F AR
FEQ aTh MY I IR T WA N
g W gEr 7€ @ I o,
N @A FE f gy agT SR
¥ % T FE BT A AL &
famx wife s/ Y T oY € awr
W A T TR | 9%l
AT oae o @ A fet #
TR F TR R WK g
#Y @it & Freor qEr T AR A AV
T T NgE wgge §
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mife faeelt ¥ wy geard Tw< foon
oifE wvq T & A Ar &%

U q| A ¥ qawy o we-
AT & qaOfas Fgr wear g WK
sz ugd e wefromt @ o gerem
& w1 92, FOX TF qAE GAT A
o g g a1 wivsw
yamd uw AR TR 3wy oar
fe &% oW F weay ¥ fF quy
T AT Ted & Afesr a¥ ww
e AR M e AR EF A
o A F qEE) ) A frewr gy
wow oAl ¢ W oaw
YA HE AP T AW W e
T oA 8 weE wfm  §
weW & g crEr fr @y A qrar
& a1 w2z wifrw ¥ 9 wwmraw o
2 & O ggam v@ N
21 AN 7w wwww § froqg
,2¥ W LY, by AT SreaT & wfa-
P aweand 8§ v aw
W W Qe wiee W aqw der
T oY qay WA fir e ae g
R UL T
wrar & fo aed wod o @t &

¥fefeqe & qm aree wfgd el ot
I IATER &Y 7% ot a@ATT wY darc A
&)  wwad gurag d fe N wew
qF o F AW F e ow w
%, I § agm R wiew Tz
rAky NG @ &

Mr. Chairman: Just one moment.
The Lok Sabha Secretariat is just
under the control of the hon. Speaker.
The practice we are following all
these days 1s, if there beiany com-
plaint against the Lok Sabha Secre-
tarat, that should not be made on
the floor of the House. It may be
directly taken up with the hon.
Speaker

Shri Hem Raj: I shall deal only
with the Estate Office

& aF ¥ @ 91 v wede wfew
areE AT A qE T e

e WIIANG avem WS aT
N aw G {fod

MW T oaA N oa
W oged g wer wifew A
F o F AY 78 &, 77 ) ok grafaw
ge qerd fafreft & AA R A
® a¥ 5T @ o7 fF g sfee §
Ty @) a8 ¥ oY AwEE ¢ & O
RWaasE A g TNy
wRE@Ed ¥ et wew o
u faw & o fee oo mde
s ® fir oM@ A
9% q% TERANE 3 sy dgreadt 24
Y gdY WX 9199 vdN ¥ Twn-
78 MY ¥ o 3y T AMA A
s & 7f fr o A7 & ®w
e oA ¥ g A IR R
aH &2 A ¥ e ¢ wafed
AET AT T W AY AP &R WY
R T N ¥ g W
i f wr ag ghea T § B e
a9w riw & g ¢ W Awg
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[tﬂ‘iﬂ‘t-ﬂ]
1L, 3%, 3, LY, 0%, U, VL, AN
WK &1 TFARE meqETiy & I & |
rr 7g ifgd fr e @ wew W
R i @ g faa oo
T qt g Tifearie & TudE g -
#z omg & a AfeT e g oy
ARG SR LR R R e
QRS RE  ®Y
g porea ) § v ag wew O
TAF FAAF @ § I wd a3
§ wix @iF FTAT W N Agw g€
P T AT T qE R IR @
FEY SR R T R @
fd ™ &7 W 2EY q¢ wnfRe-
T, wENEd & W
Fagmg f5afeg § w frw
% #1F o & TS & 9 TG
g aifgr six oY e ok fadr
o @ g = N fawn wfgg
v mrg g fFamw
o few fed g WR gt 4w
I AR sgo q¥ afE & aawar
g fr 99 %7 a% G gy W o
& A HET IUT T @ § T
& s

awt fa wdwE, & wo & A
# o U & g0 WSO A &
Afeg ¥ ag @ AT AEE g w
Y% T AT ¥ AR R Y
® S AT TETET Y WET T
§, 9 W uelt 5T v Aw g &
P Nl § ot foomm &
fad wraww  a2w SewT A ) gl
ww # wW oA ot wdew
Y e senrfrawdl ST W
qaT 9 € T g R O qe O S
AT W T q9T & fad gy WD
N oW1 W E QW aE R
g W W qU A v E ar fee e

'

3 ¥ feiE & ow e § s amd
¥ g Wy qet g, 9w & 0
W Wt 1 o feefewr §

AN e gy Ak § SR WY
oy SowoEd) P9I
FAT AT w1 fR g i ' AR
T e o wR fe o s
g fRar g § 99 A wwer Fny
w1 W Ia qonfas f se 8 frad
W e § .fgd o

TET 9X A ¥ A=A 7 wEfww
foem & wfeas w1 1 ww
fows & AY aga surer FORA AT
%! WA Al 1 i
AN ST ATE | o) qEafas
wRd g § I & I Maay
g, fo Toeygo o F gat wfead |
A& dur s gm wrevE aEew
T OST & %7 41, @ & fwR
FEed &R 9T WY K =7 F TG |
¥ g9 g 9 G5 o weego Ho
& HEHEAT WA FO & fAT qEE
21 3 AU FEw AT TR
9T 9T I WR A qEHy w1 HHv
MY WG W H I, WK
IEET X FEA F G Y W NE WY
war w1

Mr. Chairman: The following are

the gelected cut motions relating to

e Demands under the Ministry of

Works, Housing and Supply which

'ave been indicated by the Members
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to be moved subject to their being
otherwise admissible:—

Demand No. Nos. of Cut Motion
92 1428, 1429,
94 1431 to 1459.
134 337.
Prevalence of contract system in
C.P.W.D.
Shri Tangamani (Madurai): I beg
{0 move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced to Rs. 1.”

Failure to redress grievances of Gov-
ernment Press Employees.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Works, Housing
and Supply’ be reduced to Rs. 1.”

Need to reorganise the Divisions of
the CPWD on proper basis from
the point of view of economy and
efficiency.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs 100.”

Failure to reduce the working hours
of Chowkidars working on stores of
the CPWD.

Shri Easwara Iyer: I beg to move;

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100.”

Abolition of the Furmiture Workshop
at Khushak Road Enquiry Office n
the C P W.D.

Shri Easwara Iyer: I beg to move:
“That the demand under the

head ‘Other Civil Works' be
reduced by Rs. 100”

Need to provide free transport on
tllness to the work-charged siwaff of
the C. P W.D. employed in different
aerodromes.

Shri Baswara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Failure to provide mediccl facilities
to the workcharged staff of the
C.P.W.D. outside Delki. N

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Favlure to pronide essential tools to
the workcharged 3taff of the
C.P.W.D

Shri Easwara Iyer: 1 beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to count the previous services
of the workcharged staff of the
C.P.W.D. transferred along with
the works from State P. W.D.s.

Shri Easwara Iyer: I beg to move;

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100"

Need to construct separaie quarters
for the workcharged staff of the
C P.W D. at all aerodromes.

Shri Easwara Iyer: I beg to move:

“That the demand wunder the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Farlure to grant full pay to suspended
workers of the C P.W.D. on re-
instatement  with retrospective
effect.

Shri Easwara Iyer: [ beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”

Need to amend the Workmen's Con-
tributory Provident Fund Rules in
conformity with the Indusirial Dis-
putes Act, 1647,

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs. 100.”
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Failure to mawmtain proper service
records of the workcharged staff of
the C PWD .

Shri Easwara Iyer. I beg to move

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs 100"

[ ]
Need to bring the Estate Office under
the admwmistrative control of the
Chief Engineer, C P.W D,

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civii Works' be
reduced by Rs 100"

Need to bring workcharged staff of
the Central P.W.D, to the regular
establishment with the benefit of
past service.

Shri Easwara Iyer. I beg to move

‘That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Falure to confirm the uft staff on
regular establishment s the
CP WD aganst existing per-
manent vacancies

Shri Easwara [yer: I beg to move,

“That the demand under the
head ‘Other Civil Works" be
reduced by Rs 100"

Failure to remstate C P.W.D em-
ployees victvmised for trade wuon
work

Shri Easwara Iyer. I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100”

Need to confirm at an early date
workcharged staff of the Central
P W D. against the existing per-
manent posts

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs 100"
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Failure to confirm workchcrged siaff
of the C P.W.D. as sem:-perme-
nent as and when they complete
two years of service.

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Need to do all repawr and masntenance
works n the C P.W.D depart-
mentally through workcacrged staff.

Shri Easwara Iyer: I beg to move*

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs 100" ,
Need to maintain one sentonity lst of

entire workcharged staff of the

CP WD i Delh

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to pool all workcharged staff
of the C P W.D wmn Delh: and allot
them centrally

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to employ retrenched workers
in the Directorate of Horticulture of
CP WD n preference to out-
siders in the years 1964 and 1955.

8Shrl Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works be
reduced by Rs 100.”

Need to supply uniforms and hveries
to certam categomes of wnrkcharged
staff wm the C.P.W.D.

Shri Easwara Iyer: I beg to move.

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100.”
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Need to find sustable ~promotional
avenues for workcharged clerks of
the CPWD

Shri Easwara Iyer: I beg to move

“That the demand wunder the
head ‘Other Civil Works' be
reduced by Rs 100"

Faslure to grant Contnbutory Health
Service benefits to the workcharged
staff of the CP W D in Delh

Shri Easwara Iyer. I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"

Failure to remove anonwalies n the
scales of pay of wort~harged staff
of the CAWD

Shri Easwara Iyer: I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100”

Need to classify workchurged posts of
the C P W D to unskilled, semi-
skilled, skilled highiy skiiled, skill-
ed supervisory and clerieal
categones

Shri Easwara Iyer I beg to move

“That the demand under the
head ‘Other Civii Works’ be
reduced by Rs 100"

Need to pronde without any delay
accommodation to the workcharged
staff of the C P W D according to
thewr scales of pay

Shri Easwara Iyer I beg to move

“That the demand under the
head ‘Other Civil Works’ be
reduced by Rs 100~

Faslure to supply lwverics to hft staff
on the regular establishment in the
CPWD

Shr1 Easwara Iyer. I beg to move

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100"
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Need to provwde accommadation to the
fire servwce staff mear their duty
place

Shri Easwara Iyer I beg to move,

“That the demand under the
head ‘Other Civil Works' be
reduced by Rs 100~

Failure of policy mn regard to slum
clearance and sweepers’ housng

Shri B K. Gaikwad: I beg to move:

“That the demand under the
head ‘Other Capital Outlay of the
Ministry of Works, Housuug and
Supply’ be reduced by Rs 100"

Mr. Chairman. All these cut
motions are before the House

Shri Subbiah Ambalam (Ramana-
thapuram) Mr Chawrman, the basic
needs of men are food, clothing and
housing So far as food i1s concerned,
to a great extent we have solved that
problem The problem of clothing
has also more or less been solved. But
the problem of housing 1s a very im-
portant one and it needs public co-
operation and a lot of finance From
the allotment that has been made
under the Five Year Plan we leam
that only Rs 120 crores have been
allotted for housing Out of this only
Rs 10 crores have been allotted for
rural housing

The problem of rural housing is not
tackled by the Mimmstry of Works,
Housing and Supply alone There are
other Mmistries like the Mimstry of
Home Affairs and the Ministry of
Community Projects which 2 ¢ keen-
ly interested in the problem of
housing 1 rural areas The problem
of rural housing 138 not an solated
problem It has to be taken to
consideration in  the hight of the
developments that are proposed under
the Second Five Year Plan Rural
housing will be successful only to the
extent that we are able to solve the
problem of agriculture m the rural
parts and provide scope for employ-
ment for the population in the rural
areas The prosperity, the living
standard and the condition of living
of the people should be improved in
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the rural areas so that this housing
problem can be easily solved.

1 would like to say something about
the low income group housing Under
this scheme aid 18 given to persons
whose monthly income is about
Rs 500/- They are asked to contri-
bute 20 per cent of the cost of the
building The balance 80 per cent 1s
advanced by Government by way of
loan I have known mstances where
a number of persons, who have
formed themselves into a co~-operative
soctety and subscribed as share-
holders, were not in & position to find
even the 20 per cent contribution
This 20 per cent contribution comes
to about Rs 2,000/- A person draw-
ing a salary of Rs 500/- will find it
dafficult to contribute Rs 2,000/- in a
lump sum Therefore, the object of
this scheme 1s not being fulfilled
because of this condition So I
would request the hon Mimister not
to msist upon this 20 per cent centri-
bution but to see that the people who
are really in need of houses are pro-
vided with houses The amount can
be collected 1n monthly nstalments
After all, the house 1s a good security
and 1t 1s worth the money advanced.

I have another suggestion to make
regarding low income group housing
The problem of housing in the towns
and cities can be easily solved 1if
there 1s co-ordination between this
Mimnistry and the Ministry of Finance,
especially the department dealing
with the Lafe Insurance Corporation
There is a lot of money available for
mvestment in the Life Insurance
Corporation This money can well be
utilized for constructing houses At
the same time, we will be encouraging
people to take up life 1insurance
policies I will 1llustrate this Suppose
a person takes a life policy for
Rs 10,000/~ The ILife Insurance
Corporation may undertake to cons-
truct a house for the person who has
taken the life policy up to the limat
of the amount msured He may be
asked to pay the premium in the
usual course At the end of the
period, that is, after the maturity of
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the life policy, he will have a house of
hus own If he dies before the
maturity of the policy, he will have
the benefit of 2 house without any
encumbrances for his heirs This, I
would say, will be a double benefit,
For one thing 1t will solve the housing
problem and for another thing it will
induce people to take out more ULfe
policies

Regarding slum clearance most of
the States are not able to find the
money to clear the slums The States
are asked to contribute a matching
subsidy to the tune of 25 per cent and
so the money that has beeen allotted
for slum clearance has not been utili-
zed. Theretore, 1 would request the
hon Mimister not to insist upon this
matching subsidy upon the States
For instance, Madras State 1S not in a
position to find thus matching subsidy
of 25 per cent Therefore, what has
been allotted by the Central Govern-
ment towards slum clearance has not
been fully utilized

I want to say something about sup-
phes I find from the report for the
year 1956-57 that close co-ordination
has been established between the
Director-General of Supplies and
Disposals and the Corporation with a
view to encouraging the small-scale
industries to manufacture suitable
selected 1tems for which there is a
steady demand from the Government.
I find that a lot of thngs are being
produced by the >mall scale and wil-
lage industries and they are not mn a
position to find a good market for
these items These things are accu-
mulated 1n the wvillages without any
ready market So I would request
the hon Minister to contact such of
the village industries as have pro-
ducts required by the Mmistry and
plan the production

Regarding the production of hand-
loom and khad:, I understand that
there 1s a lot of accumulation of stocks,
specially 1n Madras In my own con-
stituency of Paramakhudi there are
about 5,000 handloom weavers I
understand that handloom fabrics
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worth about Rs. 15 lakhs are accu-
mulated without scope for marketing.
I request the hon. Minister to take
necessary steps to see that the accu-
mulated stoks are cleared and weavers
are given some work.

I understand that the production of
khadi is not sufficient to meet the
requirements of the Government. So
I would request the Government to
use handloom fibrics to some extent
so that the accumulated stocks of
handloom fabrics may be easily
marketed or consumed by the
departments of the Government.

Shri Radhelal Vyas (Ujjam): I am
very glad that the Ministry of Works,
Housing and Supply is under the
charge of a very experienced and
capable Minister, and we have very
great hopes from this Ministry to
solve certamn basic problems, as, for
instance, the problem of housing.

So far as my State is concerned, a
part of it, especially the area which
was 1n the old Madhya Bharat State,
is industrialised There 1s the largest
city of Madhya Pradesh, namely
Indore; 1in the neighbourhood, we
have Ujjam, Ratlam and Gwalior as
the important mdustrial centres
Much work has been done in these
places for industrial housing. A
number of colonies have been cons-
tructed also

But I wish to point out to the
Minister that there are certain defects
in these schemes. Of course, these
schmes provide houses to labour. But
there have been no provisions made
for maternity homes, bal mandirs,
playgrounds, or welfare centres for
women and so on These are lacking
there The Indian National Trade
Union Congress in our State, which
has been doing very useful and good
work for a number of years, and
which is renowned for its work
throughout the country has under-
taken to construct these things which
are very important and which ought
to have been included in the original
scheme. They have constructed
maternity homes, bal mandirs,
mahila eamps, playgrounds ete. but

there are no adequate arrangements
for water supply and lighting. These
are still lacking there. 1 hope the
Minister would kindly look into this
matter and see that the deficiencies
are made up shortly.

I now come to the low income
housing schemes. Sir, I come from
Usjain. I visited a certain area where
houses were being constructed under
this scheme, but I was really pamed
to see that the full amount of loan
which ought to have been paid had
been withheld I can say that some of
the houses are lying there half-cons-
tructed I was told that the persons
concerned were refused advances on
the ground that they had let out a
portion of the buildings constructed.
I belhieve, recently, some changes
have been made in the rules. Wher~
ever the owner of the house lives in &
part of the house, and lets out the
other part, I think he should be per-
mitted to do so, and the amount of
loan to b¢ advanced should not be
withheld If the amounts were to be
withheld, then the result would be
that the houses would not be com-
pleted, and they would not be
occupied Consequently, no income
will be denived from them, and those
persons would not be able to pay off
the debt to Government So, whatever
amount has been withheld should be
paid, so that the houses that have
been built at Ujjain may be com-
pleted and then occupied or used.

The third point which I want to
bring to the notice of the Minister is
this Madhya Pradesh 1s the second
largest State in India, and Bhopal
has been made the capital of that
State Formerly, Bhopal was the
capital of a Part C State. The housing
problem there is very acute. Very
lttle amount has been provided in
the budget for advances by way of
loans A number of houses need to
be constructed there. I would re-
quest the Minister to kindly pay
special attention to the problems of
Bhopal and to provide a fairly lu'g.
amount, so that a number of
can be built.
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Of course, the State Government
are trying their best to provide ac-
commodation for the State employees,
but 1t 1s difficult for them even to
provide accommodation for all the
State employees, because the problem
1s very huge and colossal one Besides,
a number of people are coming and
setting down there They have to
build their houses So, I hope that in
view of the position obtamning at
present the Minister would kmdly re-
examine the case of Bhopal and make
a substantial provision, so that this
intricate problem may be solved at
Bhopal

Shri 8, Ghose (Burdwan) I shall
primarily conflne myself to the ad-
ministration of the Government press-
es and to certain anomalies that have
attracted our notice, and that seem to
P¢ unigue 1n character

Governments owns more or less ten
or eleven presses, and we_are told
that some more presses ard going to
be constructed or ~tarted Naturally,
a big number of employees work m
these presses They have been placed
in 88 categories So far as we know,
the majonty of these employees are
not paid either according to the re-
commendations of the Central Pay
Commission or the Whitley Commis-
sion or even at a subsistence level

Let us take one or two examples
We find that in the case of the forma-
carriers and press suppliers, the grade
B from Rs 30 to Rs 35 It passes one
comprehension that a man should
begin his career at Rs 30 and end his
service with Rs 35, with As 8 annual
mcrements Even then, we must say
that we are hving under a Govern-
ment with a very broad oytlook!

Then, agamn take another class of
employees namely the piece worker
The piece worker 1s paid on the basis
of his work When these persons get
works I do not say that in comparison
with the other workers, they get less
But if perchanve they go on leave or
if there is a paixd holiday, they get
only 9 the extent of Rs 18-8-0 per
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month The only thing jacking on
the part of Government 13 that these
people should have been provided
with a magical wand Otherwise,
with Rs 18-6-0 per month, one can-
not work wonders Moreover, these
workers are also fortunate that in our
zeal for economy drive, they have not
been requested to cut ten per cent
from their salary of §s 18-6-0

Then, there 1s a class of employees
who are called contingent labour
They serve for six or seven or eight
years, and there 1s no confirmation or
permanency or anything of that kind.
The one word that 1s used m their
case 18 ‘regularising the service’ And
when their services are regulansed,
their service for seven or eight years
1s not taken into consideration, and
that 1s gone for nothing They do not
get the benefit of this service These
are the contingent labourers

Then there 13 another peculiar
system that is prevalent 1in this de-
partment The one word which 18
used there and with which 1 am con-
versant just now 1s ‘quasi-permanent’.

14 hrs

The emplovee 1s first of all made
quasi-permanent For quasi-perma-
nency say the Calcutta Press authori-
ties wi1ll have to write to the Control-
ler But when he 1s to be confirmed,
it can be done by the local manager,
and the matter 1s managed 1n such a
way that when the recom-
mendation of the local au-
thority for guasi-permanency 1S
kept pending before the Controller,
the stage for permanency arrives I
fai1l to understand why these anoma-
les . did not attract the notice of
Ministers

Another very nice thing that 1s pre-
valent m this department 1s about
pension benefit Classes I, II and IV
employees get pension benefit, but not
Class ITI

Shri K. C. Reddy: Are not Class IIY
workers industrial workers®

Shri S. Ghose: Yes So far as the
Government Press is concerned, it a



8475 Demands for Grants

class IV employee is promoted to class
111, he loses the benefit of pension and
leave rules The leave rules are that
n the case of classes I, II and IV, the
leave 1s allowed to be accumulated
upto six months, but when a class IV
employee is promoted to class III he
cin accumulate leave only upto three
months

If a class IV employee 1s promoted
to class III after 20 years of service,
when he completes 25 years and will
be entitled to retire, he will be
deprived of the benefit of pension and
leave rules That 1s one of the things
prevalent m this department and 1t
has not so far been tackled The
instances that I bring to the notice of
the House are so small that they can
be tackled within half an hour If the
Essential Services Maintenance Bill
can be proceeded with at breakneck
speed and passed m two days, I fail
to understand how these small matters
cannot be tackled

Shn K. C. Reddy May I intervene
to say what I wanted to say in the
course of my speech on this point as
very strong criticism 1s being made
by the hon Member 1n regard to the
terms and conditions of service of class
III employees and pointed attention 1s
beimng drawn to the fact that while
classes 1 II and IV are en)oying certain
pension bencfts class III employees
are not enjoying those benefits, and
a suggestion 18 made that as in the
case of the Essential Services Mainten-
ance Bill we might act with the same
speed with regard to this matter® I
want to say that Government has
decided that class III employees wall
get the same pension benefits as
classes I, II and IV employees

Shri 8. Ghose: That shows that 1
am correct If Government has
decided now, it means that this rule
18 prevalent uptil now As regards the
speed I have complained of, even there
I am correct This matter has been
awaiting decision for the last ten
years and now Government has
decided, perhaps when a strike notice
has been served
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Shri K. C. Reddy: No, 1t is not
because of that

Shri 8. Ghose: Commng to medical
benefits, during the influenza epademic
in Calcutta, 250 persons fell 1ll and
there was no medicine m the dispen-
sary That dispensary was only &
show The hon Minister, 1t he will
inquire, will find that even m normal
times—not abnormal times—the dis-
pensary 1s starving for medicine

Then the employees of various
department are susceptible to diseases
like poisoning and TB Let us take
one class of employees called ‘metal
melters They are affected by lead
poisoning and they suffer from TB
The Government cannot play with the
lives of these people When they are
serving the Government, it 1s up to
the Government to provide for the
treatment of ihese persons, because
employec~ getting such paltry sums as
pay cannot be expected to make their
own arrangements for treatment of
such fell diseases So this should also
be done

Then there 1s over-congestion m the
Calcutta Press I am told that at Satra-
gach1 a vast tract of land has been
purchased by Government If the
Press 1s shifted there, the congestion
will be removed Moreover, construc-
tion of many houses can be under-
taken, which will partially solve the
housing problem too I would request
the hon Minister to shift the Calcutta
Press to Satragachi where a vast tract
of land has been purchased by Govern-
ment

Another point for complaint is 1n
respect of private contracts Why does
Government give private contracts? It
might be said that the Government
cannot cope with the work and there-
fore the system of private contracts 1s
there 1 submit there is more than
meets the eye Within the very short
time at my disposal 1t 1s not possible
to develop this point, but this much I
can say that there was a case called
the Mistaram: Press case The case is
said to be pending I would lhike to
ask what has become of that case.
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We are told that the employees impli-
cated in the Mistrani case have been
promoted. I wish the information we
have received is incorrect, but the
hard fact is that they have been pro-
moted perhaps because of their impli-
cation in that shady affair.

Then the administration is top-
heavy. There is a Chief Controller,
Controller, Deputy Controller, Assis-
tant Controller and—another wonder-
ful thing—Deputy Controller, (Vigi-
lance). If the Government wants to
make it more top-heavy, it can appoint
another person over the Deputy Con-
troller (Vigilance) who can be desig-
nated Controller (Vigilance) so that
he may keep vigilance over what all
matters we do not know—so that in
the deal with private contracts some-
thing might not come out or might not
be brought to light!

These are the anomalies prevalent!
in the Government Press. Regarding
low income housing scheme, I wanted
to say something which, for want of
time, I will do very briefly and dispose
it of.-In this respect, there are certain
anomalies going on in West Bengal.
Rs. 2 crores have been given by the
Centre to the West Bengal Govern-
ment and the West Bengal Govern-
ment has spent a little over Rs. 21
lakhs. If the Centre gives the money
at 44 per cent. interest, the West
Bengal Government will charge 6 per
cent. I submit even if the West
Bengal Government is autonomous, so
far as this transaction with the Centre
is concerned, it is not expected to be
so autonomous, The hon. Minister,
when he is giving money, has certainly
a right to inquire into this matter.

Another suggestion is that land
might be purchased on co-operative
basis. As one friend has suggested, the
question of life insurance policy should
also be considered.

Lastly I want to make a humble
request to Government, which I do so
with some diffidence. We, who come
from a place a thousand miles away,
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are feeling that we are so many
refugees in Delhi. North and South
Avenue are there.

Mr. Chairman: That has already
been dealt with by another hon.
Member. :

Shri 8. Ghose: My case is stronger.
Perhaps you know that both my legs
are highly defective due to a motor
accident. Shri Harwani was making a
complaint that people are coming from
Vinayanagar. I am coming from that
place too. And I submit to the hon.
Minister that if he cannot set his home
here in order, is it not idle to expect
that he will be able to solve the hous-
ing problem all over India?

Shri Dasappa (Bangalore): Mr.
Chairman, Sir, my experience has been
that whenever a Ministry places its
demands Dbefore House that
assumes a great deal of importance
and, for the moment, it looks as if
there is nothing more important than
the activities of that Ministry., My
experience today in dealing with this
Ministry of Works, Housing and Sup-
ply is exactly the same.

I feel that this is one of the activi-
ties of the Government which vitally
touches the common man, the people
in the villages provided there is a
sympathetic and realistic approach to
the problem. If'I were to merely go
by the first Five Year Plan, I am
afraid I cannot grow very enthusias-
tic or optimistic. I would, therefore,
take this question first.

After all, we must feel something
of the glow of freedom. The men in
the villages must feel thap freedom
means something to them. Of all
things, I feel that this Ministry can
certainly rouse that hope in the minds
of the people in the villages if . only
it takes it to its heart and approach
the problem, as I said, in a sympathe-
tic and realistic manner.

The first Five Year Plan, as has
been already noted, hardly took notice
of the question of this rural housing.
I do not want to lay the blame at the
door of the hon. Minister....
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* Dr. P. Subbarayan (Tiruchengode):
de is from your own place.

Shri Dasappa: I am afraid my hon.
friend Dr. Subbarayan tries to attri-
bute that I am a little partial and...

Dr. P. Subbarayan: I hope so.

Shri Dasappa: I take a very objec-
tive view of things and, if only he has
a little patience to listen to me, he
will find that I am not after all so
partial.

With regard to the First Five Year
Plan, it did not at all take notice of
this. I am not going to lay the blame
at the door of the Minister because I
know the hon. Minister for many years
as Dr. Subbarayan says and I think he
will have a ready answer that they
are only the people who execute the

Shri K. C. Reddy: I have not given
any answer. Why should the hon.
Member imagine that I will give that
answer?

Shri Dasappa: I am only anticipat-
ing an answer.

Shri K. C. Reddy: Why should we
anticipate wrongly?

Shri Dasappa: If my friend takes
the responsibility on himself, I will
proceed on that basis. There is no
objection to it. Let me proceed on
the basis that the%Ministry itself is
vesponsible for this. I ask the hon.
Minister: Why is it that they ignored
this important question of rural hous-
ing in the First Five Year Plan? I
want him to explain this.

Secondly, what is the approach to
this question even in the Second Five
Year Plan? After all, we have got to
be answerable to our constituents.
They are the crores of people who
have sent us here. What has exactly
been the approach of the Planning
Commission or the hon. Minister with
regard to this question of rural hous-
ing? When the draft Plan came, out
of Rs. 120 crores, they had set apart,
a magnificent sum of Rs. 5 crores for
rural housing for setting right
54 million houses. Is this a thing of
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which I should get proud and con-
gratulate the Ministry? After a great
deal of agitation on the part of Mem-
bers of Parliament, the sum has been
raised to Rs. 10 crores in the Plan.

The other day, the Finance Minister
was good enough to answer that if we
could spend more, he would consider
granting more. I am always thankful
for half a loaf where there is none.
There has been some appreciation of
the problem. But, even so, I would
like to know how much they have
spent during the first year of the
Second Five Year Plan. Hardly any-
thing. The only excuse is that the
schemes are not coming forward from
the States. When the Plan frame is
conceived, when economists are sum-
moned, when the State Governments
and their representatives are summon-
ed, are they drawing up a Plan merely
on paper without any kind of think-
ing exactly whether the scheme could
and should be implemented or not,
whether there are sufficient resources
and the personnel to execute them? 1
am sorry to say that the very manner
of approach is indicative of the fact
that they are treating this question
with scant courtesy.

1 hope that in the four years that
are left to us, they will at least spend
these 10 crores and enable the Finance
Minister to make good his word of
sanctioning something more. It looks
to me from the pronouncement of the
hon. Minister this morning that the
organisation they had all these years
duirng the First Five Year Plan was
not able to cope with this work and,
therefore, the hon. Minister has evolv-
ed a new set-up or organisation or a
new scheme to constitute State Boards
and so on and integrating the various
housing schemes and bringing them
under one administration. I really
do not know when this new scheme
is going to materialise and when the
suitable machinery is going to be set
up to spend these amounts. I would
beg of the hon. Minister to go about
this work with a considerable amount
of drive to see that the State Govern-
ments implement these schemes which
are incorporated in the Second Five

. Year Plan.
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I am not saying that 1t 1s only thus
Minstry, but 1t 18 every other Ministry
also Take the smali-scale industrres
or so many other schemes Most of
these schemes are not ymplemented
fully We have the unique satisfaction
of seemng something very nice n the
Plan, but when 1t comes to a question
of results, hardly there 1s anything
I am afraid 1 have taken 8 great deal
of time on this question of rural hous-
ing I will only say one thing before
1 come to other subjects

The hon Mmster has been the
Chief Minister of a State and he has
ample experience as how to utihise
these funds effectively When we got
into power there was what 1s known
as the Harjan housing question, hous-
ing for Scheduled Castes and Sche-
duled Tribes A paltry sum of Rs 3 or
4 lakhs was all that was bewng spent
there We took up the scheme in a
dynamic way We spent Rs 18 lakhs
every year on Harijan housing It 1s
not a small sum, 1t comes to Rs 1
crore for flve years whereas for all
the States for five years, there is now
this sum of Rs 10 crores There we
spent one crore for one State There
was an easy way We would ask them
to bring the houses up to the roof
level, the timber and roofing mate-
nals would be supphed by us It was
a very easy way and we bult
thousands of houses that way It is a
question of planning and enthusiastic
execution of the same I did not at all
envisage that this question of rural
housing 1s going to present a problem
I am wholly in disagreement with
taking up 500 villages in the first year,
1500 next year, 3000 the next year and
thus having 10,000 houses

Shri K, C. Reddy: 10,000 villages

Shri Dasappa: Ves, 10,000 villages
out of 54 lakhs The hon Minister
assures us that he 1s going to renovate
10,000 villages

Shri K. C. Reddy: I have not at all
used that language; he 1s trymng to put
it into my mouth.
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Shri Dasappa: I am prepared to use
his own phraseology: he is going to
tackle 10,000 villages in the course of
the Plan period At that rate, how
many more plans do we require to
tackle § 5 lakhs villages?

Mr. Chairman: I think the hon
Member has got only two minutes left,

Shri Dasappa: If there 1s no inter-
ference from the other side, I would
have finished In the few munutes left
before me, let there be no interrup-
tions Now, with regard to the ques-
tion of housing the various offices in
Delhi This report has got a very
significant statement on page 2, para 4:

“Due to ihe reorganisation of
the States, this Mimistry under-
took the work relating to the
shifting of various Government
offices to previous capitals of the
States, where adequate arrange-
ments both for office and residen-
tial accommodation, were assured
by the wvarious State Govern-
ments For this purpose, a small
section was created in the Minis-
try proper, under another Officer
on Special Duty”

What 1s the object of having this
unit? What 18 the co-operation pro-
mised by the State Governments?
How many offices have been removed
from Delh1 to other places When we
are building new buildings, why not
build them in other places so that
these offices may be located there?
Why crowd everything here?

With regard to the question of plan-
ning of Delh;, I have been watching
right 1n front of the Secretariat and
the Parllement House—magnificent
buildings, two box hike bwildings have
cropped up I feel that they are not
in consonance with the architectural
beauty of the place and I hope similar
buildings would not come up though
other kinds of buildings more becom-
Ing may come up

With regard to the slum clearance,
prevention is always better than cure
Government mzy undertake to spend



8483 Demands for Grants 14 AUGUST 1987 Demands for Grants

some crores and try to improve them
But, I am absolutely sure that it will
not be able to do this unless the whole
mentality of the people undergoes a
revolutionary change What attempts
are being made to prevent the growth
of slums where there are none today
1 see no such plan at all This pro-
blem requires not a aflatant approach,
it requires a far more serious and
comprehenz:ve approach than hitherto
concerved The Centre 13 giving grants
to the States When 50 much money
is bemng spent in the States for this
purpose, the Centre should have on
these boards representatives of this
Miustry who could keep wigilance
over the manner of expenditure They
can also see that similar problems do
not arise hereafter

I am glad to notice that this work-
charged establishment 18 going to be
treated more generously hereatter
They are going to be made permanent

Before I conclude, I will only say
one thing This PWD has been
characterised by Rajaji—a great friend
of Dr Subbarayan also—as public
enemy No 1 It 1s true that it comes
in for a large portion of the blame
They have got a vigilance section I
have turned over the pages and I
find that over one hundred cases have
been handled Over 90 per cent, I
find, are given warning or censure and
things left hke that Either a man has
committed a mistake or not In many
cases 1t appears that oral warning is
given, and that 1s all It only shows
that 1t 1s not fulflling 1its purpose
adequately Where we find that some-
thing goes wrong, more drastic punish-
ment has to be meted out so that we
are able to maintain purity of adminis-
tration and prevent corruption Any-
way, I have great pleasure in accord-
ing my full support to these Demands

Shri N. B. Mait! (Ghatal) I con-
gratulate this Ministry for taking steps
to tackle the rural housing problem
My friend here suggested that it was
very slow Certainly it is very slow
but even then, better slow than never
I believe that our nation and we our-
selves are learning by experience For
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hundreds of years, we had no adminis-
trators We did not regulate the affairs .
of this country Other peaple regu-
lated the affairs of our country on our
behalf Certainly, if the Ministers
falter or if they make some delay, they
cannot be hanged The matter may be
put before them or they may be mildly
rebuked, but they cannot be put on
the scaffold and hanged Of course, if
anybody else would have been in
charge of affairs he or she maght have
done the same fault or made the same
delay Therefore, 1 congratulate the
Ministry for bringing forward a new
scheme for rural housing

In the scheme I find that thougn
certain good measures have been put
forward, one thing 1s lacking Some
sort of subsidy has to be given to the
people We have found from experi-
ence that when we tried the small
irrigation schemes on a 1/3 2|3 basis,
that 1s, the Government paying twos
third as subsidy and the people pay.
ing one-third as their subscription, the
scheme worked very well From 1047
to 1952 we have found in certain
States, I am referring particularly to
West Bengal, small irrigation schemes
started on that basis were in great
progress and people enthusiastically
responded to work out those schemes
on that line with the result that pro-
duction improved to a very great
extent Somehow or other that scheme
was abandoned, I understand, in
pursuance of the directions from the
Central Government

In the case of rural housing it has
to be seen whether some sort of sub-
sidy can be given People do not
know that their conditions have got to
be 1mproved, that the village lay-out
has got to be put on an improved
scale If they are asked to clear their
drains, to improve their small roads,
“~ unprove their sanitary conditions,
{ do not think they will respond much
unless they are induced with some
sort of subsidy—say, two-third ard
one-third or something like that I
believe in the matter of housing also
some sort of subsidy, say 25 per cent
or 33 per cent, has got to be brought
forward This scheme might continue
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not for an indefimte period but for
three, four or five years. After that
the people will be educated to have
better housing and living conditions
They will know the good results that
come out of these things and they
themselves will come forward, take
advantage of loans and other things
and will do things as we want them
to do

14.34 hrs.

{Surt C R Partassr RaAMAN in the
Chair]

Therefore, 1n the features of the pro-
posed rural housing scheme I would
suggest that 1t should be considered
whether some sort of subsidy should
be included or not

The previous speaker, Shr1 Dasappa,
spoke most eloquently on the import-
ance of rural housing. Coming as I
do from rural areas, I believe that
he gave expression to the true feeling
of all villages people After all, India
lives in villages, and we cannot do
without the help and co-operation of
the village people Of course, we have
1o build good hotels ke Ashoka and
Janpath, and we shall also have to
go to the rescue of our clerks and
our workcharged staff, there is no
doubt about that But, if all the money
that can be brought forward is to be
spent on these things, in giving facili-
ties and giving ameliorating measures
to these .intermediaries, if I may say
so, then what will percolate to the
people for whom the Government
exists?

After all, the Government 1s of the
people and for the people. If every-
thing 1s spent for those who run the
Government, then what will be left
for those for whom the Government
1s meant” Therefore, I would suggest
that out of Rs. 120 crores that has
been allotted in the Second Five Year
Plan and of which a large amount has
been allotted for industrial housing,—
that is good—low-income group hous-
ing etc, the allotment of Rs. 10 crores
tor rural housing has got to be
mereased
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We have got a paper from the
Ministry in which it has been stated
that Rs 34 crores will be brought for-
ward for the purpose of rural hous-
ng, taking also the contribution to be
made by the Home Ministry for Sche-
duled Castes and tribals, and also the
contribution from the Ministry for
Community Development.

There are 54 million houses in the
country, and all houses have got to
be re-modelled, repaired or something
like that. I am not spesking of the
54 millions, I am speaking of those
poor people who live in the villages,
how we can be of any help to them
When we go to our constituencies
shall we be able to tell them that if
they come forward to build or repair
their houses with Rs 50, Rs. 100 or
Rs 200 the Government of India will
come through the State Government
with Rs 50 or so to help them? That
1s the crucial point It will not be
money spent in vain, because the
money will be spent for the uplift of
the poot people in the rural areas

My friend Shri Dasappa has spoken
very well of the hon Minister He
1~ a worthy Minister, a very well
known man I was not personally
acquainted with him, but I have found
him very keen, very enthusiastic and
very industrious in his work I have
been acquainted with him for a few
days 1 would request hith to see
whether he could come to our help
and rescue 1n this respect, and
whether he could do that now, so that
after going from this session we can
say to our constituencies that here is
our Minister, here is the Ministry, and
the Minister has come forward with
a scheme of subsidy for the indigent
people of the country and the indigent
people of all classes—not only of the
Scheduled Castes or the Scheduled
Tribes or the backward classes but of
all classes including all creeds. The
Mussalmans should also have the
opportunities and the caste Hindus
also might have the opportunities pro-
vided that they are indigent and pro-
vided their houses require to be re-
paired or be built with a small amount
of monev That is the crucial point.
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I thank you very much for kindly
giving me some time to speak on this
subject

Mr. Chairman: There are a few
more hon Members to speak, and the
hon Minister will start answering
soon after 3 o’clock I request the hon
Member to fimish soon

Shri N. B. Maiti: I have finished

Dr. K. B. Menon (Badagara) I
wish to confine my remarks to hous-
ing because of its growing importance
arising from the fact that it 1s one of
the three clementary needs of man
With the increasing problem of popu-
lation, this problem 1s getting more
and more acute almost every day
There 1s a Rent Control Authority in
every cxty and 1n every town and even
in small towns, and when the supply
1~ far, far below the demand, 1t is not
surprising that fair and unfair pres-
sure 1s brought upon the Rent Control
Authority n the allocation of houses
My submission, 1n order to save these
authorities some embarrassment and
1w order to keep the good name of the
Government 1tself and also to render
better service to the people, 1s that the
target fixed for the secondeFive Year
Plan, particularly by the Central Gov-
etnment, namely, 80 per cent increase
in housing in Delhi, should not be
reduced

In making my remarks on housing,
I would like to speak on three aspects
of it—urban housing, rural housing
and slum clearance Dealing with
urban housing, I would like to restrict
my remarks to Delhi for a number of
reasons Delh: 15 the capital city and
1t 1s under the direct control of the
Central Government, and Delhi 1s
typical in the sense that 1t 1s a grow-
Ing city where you find all starata of
population I would lLike to take the,
cue from my colleague the Member
from West Bengal and repeat that 1f
a Central Government fails in Delhy,
there 15 no hope of setting
elsewhere Comung to Delhs, a survey
was conducted by my party in 1956
and according to its findings there are
7,000 pavement dwellers in Delhi.
There was a report submitted by Barla,
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I believe, in 1851, and according to
him, six lakhsof people were without
homes Since 1951, there has been con-
siderable increase in population, and
on a reasonable estimate, we mught say
that there must be double that number
now needing housing We may put the
conservative estimate at about two
lakhs of houses needed in the city of
Delh:

Coming back to figures on housing
in Delh1 my information 1s that from
what 1 have gathered, nearly 73 per
cent of the Class 1V employees of the
Central Government are withgut
accommodation About 70 per cent of
the salaried people below Rs 500 have
also no proper accommodation Then
again, there are about 35 per cent of
those drawing a thousand rupees and
above and who have no proper
accommodation I am not able to read
out the other figures for my own per-
sonal reasons Because of this acute
shortage of housing in Delhi, those
who have been fortunate to get houses
naturally sublet part of the quarters
to others They support others some-
times out of consideration, sometimes
for more tangible returns These
returns do not always come 1n the form
of cash payment, but sometimes they
take the shape of payment in kind 1n
the way of service This, according to
my information, happens more in the
upper strata for the i1easons that they
have got more room to spare—maybe
servants’ quaiters or maybe some
garage or something of that kind
About 10 per cent of the salary, I
believe, 1s allowed for rent and part
of this may be probably realised in
this way My information 1s that 15 to
25 per cent, and sometimes even
exceeding that, nearly, 33 to 40 per
cent, of the salary of particularly
lower income group people go in the
payment of rent, because of the
extreme shortage of accommodation
For all these reasons, I submit that
the Government should not bring
down the target and that the target
fixed in the secnnd Five Year Plan
should be maintained

What I have stated so far with
1egard to Delhi 1s true of most other
towns in our country It i1s the small
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income group that suffers. Just to
substantiate my statement, I would
like to quote a figure that I have from
the Corporation of Madras where—I
am leaving out again the details—
86 per cent. of salaried people draw-
ing = salary below Rs. 100 have to
share 29 per cent. of the houses-that
are available for distribution. When
we come to higher income groups, .02
per cent. of the higher income groups
share 33 per cent. of the houses. The
figures there substantiate what I have
said in connection with Delhi namely
the acute problem of housing shortage
that we are facing all over the coun-
try. Therefore, the hon. Minister must
pay particular attention to this aspect

of the problem with regard to the
urban areas.

With regard to slum clearance, I
wish to dispose of it in a few minutes,
because I wish only to point out that
slum clearance should not mean slum
removal from the cities. The so-called
slums oftentimes—and I am talking
from my experience of the South—
occupy in the cities, the Government
land. They are served with notice to
quit, and even if they are given notice
to quit, my submission is that those
people should not be given a place
far away from the cities which will
make it difficult for them to go for
their work in the cities or towns.

With regard to rural housing, I
would like to say a few words. Our
villages are the basis of national life
and, as I said in some other connec-
tion, it is very necesgary that we pay
special attention to rural areas. We
used to make complaints against the
British during the struggle period and
I know how much stress we were
placing on villages and rural areas.
After we attained independence, I
do not bhelieve that we have lived up
to our promises to the villagers. I
do not think that we have improved
or tried to improve the amenities in
the villages or to improve the general
life of the villager to the extent that

. one would have expected the Gov-
ernment to do.

S
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I am glad that there are many a
schemes but I am sorry that they are
not being worked out well. If they -
are properly worked out, they held
out hopes for better villages. I was
interested in hearing this morning the
hon. Minister, in answer fo a ques-
tion, say that, the housing problem
will be handled by the NES blocks.
My submission in that connection is
that a few blocks with which I am
connected have not dealt with that
problem so far. They have not even
handled the problem of the Harijan
housing, for which, I believe, there is
a subsidy offered by the Central as
well as the State Governments. There
is plenty of scope for service in -~ the
villages, if that work ig underta’zen by
the NES blocks.

I was looking through the report for
1955-56, where I found Rs. 5 crores
allotted for rural housing and the
same report gives as actual payment
a very small amount. That report
also said that four villages were taken
for pilot projects, one in Punjab, one

. in PEPSU, one in UP. and one in

Rajasthan. In the report for 1956-57,
I thought there would be a further
report on the work done at least in
these four villages, but nothing is
given, excepting the fact that the de-
partment gave some project advice to
Erode in the South. My information
in this connection is that in the case
of the village in Punjab, about 40
houses were built. That is a very
poor achievement for one year, es-
pecially when only four villages were
taken for experiment in the whole of
India. .

My submission in this connection is
that because of the differenceg in the
kind of life in the villagers and in

_ the habits of life of the people in the

different parts of India, model villages
ought to be taken not only in four
States, but at least one village should
be taken in every State in the Union.
One village in every State even means
nothing, when we have 5% lakhg vil-
lages scattered all over the length and
breadth of the country. At ieast one
experiment should be conducted in
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and publicity given to it in every
State in the Union, but instead of that,
Government have taken only four vil-
lages in four States and even in those
four villages I am sorry to say, Govern-
ment have neglected in carrying out
this work. If crores of rupees are
left like that unused. I do not know
whether it will not lapse. I am not
sure about that; the Minister may
give me the information.

Whatever that be, my submission is
that rural areas should be given more
attention than what is being given to
them now and that responsibility of
housing should be entrusted to the
NES blocks; they should be not only
entrusted with it, but they should be
alerted by the Central Government
that substantial projects may be start-
ed in every State in the Union. The
work should not be slackened in any
way at all.

Shri Kodiyan” (Quilon—Reserved—
Sch. Castes): I wish to say only a few
words about rural housing. As seve-
ral hon. Members have already point-
ed out, the funds allocated for rural
housing in the second Five Year Plan
are quite insufficient in view of the
fact that the problem of rural housing
is immense and if of great urgency.

During the first Plan this important
problem of rural housing was practi-
cally neglected. It is said that out of
the 54 million rural houses, almost 90
per cent. of them are to be either re-
constructed or reconditioned.  Such
is the deplorable condition in which
people in the rural areas are forced to
live, When we go to the rural areas
and introduce schemesg for improving
rural housing, we cannot abstain our
attention from the fact that it is the
Scheduled Castes, Scheduled Tribes
and other backward classes people
that are forced td live in rural areas
in inhuman conditions. Most of the
huts inhabited by these backward
class people, especially Scheduled
Caste people, are one-roomed huts,
where they are living along with their
cattle also. So, in any attempt at im-
proving the housing conditions in the
rural areas, priority should be given
to the question of housing of the
Scheduled Caste people. It is not
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merely a question of providing some
loans or aid to the Scheduled Caste
people, but it is a question of provid-
ing land free of cost to them, because
most of these people are landless agri-
cultural labourers, with not even a
single inch of land of their own to live
on, Therefore, I would request the
hon. Minister to make a special provi-
sion for providing free lands to the
Scheduled Caste people in the rural
areas, apart from the loans and other
aid given for construction of houses.

Another point I wish to state in this
connection is the question of maling
arrangements for utilising the local
building materials in rural areas. So
far as the building materials that are
necessary for rural housing are con-
cerned, they are more cheaper than
the materials needed for urban
housing. Because, scarce materials
that are needed for building houses,
like cement and other things, are pot
so much needed in rural house cons-
truction. Arrangements should be
made to tap the locally available
materials to the maximum extent.
For this purpose, training-cum-pro-
duction centreg should be established
in various parts of the country.

15 hrs.

Another point to which I should like
to draw the attention of the hon.
Minister is the exorbitant rent that is
prevalent in Delhi, under his very
nose. I need not go into the details
of the serious housing problem in
Delhi. Several hon. Members have al-
ready pointed out the acuteness of the
problem of housing in Defhi. The
failure of the Government to provide
accommodation for their own em-
ployees and the increase in the popula-
tion of Delhi year by year have made
the accommodation problem very
acute. In the last two or three years,
rent has increased from 50 to 200 per
cent. in Delhi. The Rent Control Act
is not extended to houses newly built
after 1955. Ag a result, our capital-
has been virtually a paradise for the
landlords.

In spite of the Rent Control Act,
landlords resort to several methods of
exerting pressure on the tenants and
squeezing the maximum rent possible,

\
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Fifteen to twenty per cent. of the
monthly monetary income of ordinary
people is being squeezed from them as
rent. In certain cases, the rent comes
to about 40 per cent. also. Therefore,
I would request the hon. Minister to
extfznd the Rent Control Act to the
newly-built houseg in Delhi, that is,
houses built after 1955 and also to
make sufficient provisiong in the Iaw
to prevent the flouting of the law by
the landlords.

There are so many methods to
which the landlords resort, to bring
pressure and squeeze the maximum
rent from the tenants. What a land-
lord who wantg to get more rent from
the tenant generally doeg is this. He
gives notice to the tenant saying that
he wants the building for his own use
or that he wants to repair that build-
ing. After some hesitation, when the
tenant approaches him saying that no
other accommodation is available and
so he must be allowed to remain in the
building, the landlord will allow him
to stay in the house on condition that
more rent should be paid to him. If
thig did not succeed, he will approach
the concerned authority and get an
order from him for repairing the house
and the poor tenant is forced to go
out of the house, to ga out of Delhi
itself, 10, or 12 miles away, to the re-
habilitation colonies or some other
places. When he returns, he is
asked to pay more rent. ‘Therefore;
the question of controlling the rent at
a ‘reasonable level ig of utmost im-
portance and urgency. I would again
request the hon, Minister to look into
this problem very seriously.

/s Shri K, C. Reddy: Mr. Chairman, I
have listened with deep interest to the
dozen and odd hon. Members who
have participated in' this debate and
referred to various aspects of the
activities of the departments under
my Ministry. I have listened to their
speeches with deep interest and, may
I say, with profit, and excepting for
a, spark here or there, I think I will
be correct if I say that, by and large,
the remarks that have fallen from the
lips of the hon. Members have been
of a constructive and helpful nature.

During the last few months that it
has been my privilege to hold charge
of this Ministry, I have been trying to
acquaint myself with the various pro-
blemg that confront us, and endeavour-
ing to devise ways and means to dis-
charge satisfactorily - the various
services that are expected from a
Ministry of this kind. As one hon.
Member put it, this is a Ministry that
comes into constant touch with people
of all categories and unless the officers,
those who are in charge of the work
of thig Ministry, every one, from the
topmost man to the very small person
in the category of servant, is on his
toes, as it were, and endeavoursg his.
utmost to give satisfactory service,
naturally, there is bound to be some
dissatisfaction.

It has often been said, for example,
taking the C.P.W.D,, that it is a pub-
lic waste department, or this depart-
ment or that kind of department.
But, our endeavour will be to make it
really a public welfare department—
PW.D. T hope, before long, in about
6 months’ time or 1 year or 2 years or
3 years, the atmosphere will be so
changed that we will have the
pleasure of hearing from others also
that satisfactory steps have been taken
to make this department really a wel-
fare department.

The problems that have been refer-
red to during the debate, if I may say
so, most of them, had come to my
notice during the last three months
ever since I began to give my atten-
tion to the problemg and other matters
connected with this Ministry. 1
should not be understood to say that
it is for the first time, after I took
charge of this Ministry, that attention
began to be focussed on the various
vital aspects concerned in the adminis-
tration of these various depart-
ments. Constant endeavours were
being made and there have been
varying degrees of success in res-
pect of the satisfactory solution
of the various problems. What is be-
ing done by the Ministry at present
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18 to carry forward those activities
with greater vigour, with greater en-
thusiasm, keeping in tune with the
desire and demands of the people at
large, and to intensufy our efforts to
glve better results That i1s what we
are attempting to do at the present
moment

Several aspects have been referred
to 1n the course of the debate Much
as I would like to refer to them, be-
cause of himitation of time, I must per
force confine myself to a few major
ones If I have the time, to do so, I
will be able to refer to minor points
as well But, if I am unable to refer
to minor points, I shall see to it that
the hon Members who have raised
those minor pointg receive information
in due course either by correspond-
ence or otherwise ag to what exactly
1s the position with regard to them,
what the Government hasg done and
what the Government propose to do
with rcgard to them

My hon friend Shri Easwara Iyer,
who led the debate highlighted the
condiions of service of the work-
charged establichment particularly in
the CPWD

1 had intended to refer to “the
housing problem first and to refer to
the various aspects of this very com-
plicated problem, very important and
very vital problem but I thought later
that 1t 1s perhaps better that I take up
thi, employcr-employee relation ques-
tion first for the simple reason that
duning the last two-three weeks the
country, the Parhament and every-
one have been more or less intensely
absorbed 1n this question of employer-
employee relationship You are all
aware as to what thought has been
given to this problem during the re-
cent weeks You are all aware of
the various aspects that were brought
to the notice of the authonties, to the
Government, and we have been dis-
cussing certain vital aspects relating
to this problem during the last few
weeks and Government, 1f I may say
so, the whole Government, have been
giving very earnest and close atten-
tion to this employer-employee pro-
blem and after constant deliberation,
very earnest deliberation, Govern-
ment have come to certan conclusions
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and have decyded to make a particu-
lar ¥ind of approach towards an ap-
propriate  solution, a satisfactory
solution of this very vexed problem

I do not want to go on this occamon
into the various details of the decisions
that the Government have taken, but
I would hke to say this that no one is
more interested than Government in
creating conditions of service which
will give complete satisfaction, at
least maximum satisfaction if not
complete satisfaction, to the employees
who are working as a limb of the
Government, 1f only for extract-
ng cfficient service from the people
who are paid from the Government
exchequer to serve the people I do
not claim for the Government that we
have done all that we could have done
and I do not claim perfection for the
Government though Government can
claim perfection for itself But while
our endeavour has been of a certain
nature and of a certain degree, I
would like to say that during the last
few weeks we have intensified our
efforts and we are trying by various
methods and by making various ap-
proaches to give this problem the
thought that it deserves and to evolve
formulas and to devise methods
whereby we do not have, to sit up
only when trouble starts or when
the strike has been notified, as one
hon Member put it, but 1t has been
engaging our constant attention all
il ng the line And speaking for mv
own Ministry, I can tell the hon .lem-
bers that since the last three month:«
iIf anything has occupiled my attention,
if anything has occupied more
of my time than any other sub-
ject, 1t i this  subject of employer-
cmployee wclations I have spent
houl, and days over this problem and
1 am happy to say that with the willing
co-operation and assistance of my
officers and with the co-operation of
the employees’ unions, we have
come to a stage where I can
modestly claim that we have solved
some of the problems that were pend-
ing since a lon, e, perhaps owing
to good
ar as the CPWD work charg-
©d staff are concerned, 1 have discus-
sed with the uniong over the last two-
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three months on several occasions
their problems and I should not be
considered to be immodest if I were
to say that the representatives of these
unions have come to me and said that
by and large they are satisfled with
the various problemg that have been
tackled and while they are thankful
for what has already been done and
what is proposed to be done, they
look forward with hope that their re-
maiming problemg also will be solved
to their satistaction I would like to
assure the employees’ umons that the
remaining problems also will be solv-
ed according to therr hope, if not to
their full satisfaction. In thig connec-
tion 1 would like to say this. The hon.
Member, Mr. Easwara Iyer, has vefer-
red to a number of demands that have
been pending since a long time so far
as C.P.W.D. work charged staff 1s con-
cerned I have got that list. I have
also got a lList of demands in respect
of which we have been able to meet
their grievances and a list of demands
n respect of which we have to wait
for some time to come before we take
a final decision.

Several cut motions have been given
by Mr. Easwara Iyer. Out of +he 46
or 47 cut motions that have been re-
ceived, practically about 50 per cent,
if not a greater per cent., relate to the
conditions of service of the C.P.W.D.
work charged staff, about whom
during the last few weeks we have
been able to take many decisions. 1
am not going to refer to all of them.
1 will not refer to minor matters lixe
granting of tools allowance or sanc-
tioning of umforms or compensatory
allowance 1n special localities etc. etc.
They seem to be more or less of a
minor nature and I can only say this
that more than 50 per cent, nearly
75 per cent, of the demands of the
employees have been more or less
conceded.

With regard to the main issue,
namely, that of treating the work
charged establishment people as regu-
lar employees, I would like to say
this. I do not want to go imto the
history of the work charged establish-
ment, why such an establishment

came up, how 1t grew, its genesis, its
obligations, its present position, its
future prospects ete. 1 do not think
this ig the time to weary the House
with such aspects of the question.
The work charged establishment, as itg
very designation shows, grew round
certain works sanctioned from time to
time and the assumption is that 'vhen
the work 1s closed down this estab-
lishment would not be ordinarily
needed. But we have found by ex-
perience during the last 30 or 40 years
that certain categories of the work
charged establishment staff have been
kept on 1n service because the tempo
of work has increased and certain
categories of people have been conti-
nuing more or less in constant service
though they have been deemed to be
merely temporary wnrk charged es-
tablishment people That 1s the pro-
blem What to do about 1t? We have
given considerable thought to this
question during the last few years and
I am happy to say that we have come
to a conclusion as to how to approach
this question

So far as the non-industrial em-
ployees are concerned, who are part
of this establishment—about 2,000 or
2,500; 1 am not sure about the
figures—I am glad to say that a deci-
sion has been taken that that part of
the work charged establishment will
be converted into regular service of
the Government and their staff will
get the same treatment as the other
regular employees of the Government
of India With regard to the balance,
namely, industrial workers, out of the
10,000 and odd that will remain, about
50 per cent., if not a shghtly higher
figure than that, who have put in
three years of continuoug service will
be declared to be permanent and all
of them will get the benefits that ac-
crue to Government employees who
are declared to be permanent; that is
to say, they get the same leave, same
dearness allowance and other facilit=
1es that regular government employees
get. With regard to the remaining
people, we are trying to see what
could be done like quasi-permanency
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and so on and so forth. Anyway, I
am in a position to claim that we have
made some rational approaches to-
wards a solution of this problem and
I hope that the employees will be
more gatisfled than dissatisfied wath
the approach that we are making in
thig question and, 1n course of time,
if there are any difficulties, we will
try to solve these dufficulties to ou:
mutual satisfaction.

1 said that tools and maintenance
allowances have been sanctioned. The
order has been issued and I do not
want to weary the House with the
scale ot allowance that we have sanc-
tioned.

Then a point was made by hon.
Member that these workers should be
treated 1n the same way as other Gov -
ernment employees In corresponding
salary scales It hag been agreed that
the Government contribution to the
contnibutory provident fund shall be
raised from 6} per cent. to 8-1/3 per
cent as it 18 prevailing in some other
departments of the Government of
India This concession will be allow-
ed to the Central PW.D. press
workers

There are a number of other matters
in respect of which we have taken a
decision and I do not want to take up
the time of the House by reading all
of them. I hope that as a result of
this approach to this question, there
will be cordial relations between the
employers and the employees, In
thig connection, while our approach to
this question as a Government 1s a
friendly one, I would like to make an
appeal to the employees to go about
their work 1n a disciplined way and to
give full value for the wages that are
paid to them, by way of satisfactory
work. That 1s by the way. U

While I am on this subject of em-
ployer-employee relations I would
like to say a word about the press
workers. Several pointg have been
made by the hon, Member from Bengal
about the unsatisfactory condition of
service of the press workers. I think
their demands have been very few,

just about half a dozen or so, if I may
say s0. And fwo or three of them are
such that they have to be dealt with
ultimately by the Pay Commission
which has just been constituted, as,
for instance, revision of pay-scales,
dearness allowances, merger of dear-
ness allowance with pay, and so on.
The Pay Commission which has been
constituted will be seized of all these
questions.

The mam demand of the employees,
to which we have been giving atten-
tion during the last few days 15 that
class III workers who are industrial
workers should get the same pen-
sionary benefits as class I, II, III and
IV servants are getting. If I were to
go into the history of this question,
1t will be an interesting one. Before
1920, these class III servants were,
getting pension ‘They voluntarily
came forward and said, we do not
want pension benefits, we would like
to have recourse to contributory provi-
dent fund scheme. Then, the pension
scheme was made more attractive;
then, they said, we would like to come
back to the pension scheme. This is
the history of this matter. But 1 am
glad to say, as I said earlier when I
intervened, that Government have
taken a decision that these clasg III
servants should be treated on the same
footing as class I, II, III and IV ser-
vants are treated, and they should be
given these pension benefits.

My hon friend was uncharitable to
say that Government did this because
there was a strike notice. Even if it
were so, he could have been a little
thankful; he could have expressed a
word of praise or thankfulness for
what has been done. I do not mund
1t, so long as the press employees have
got 1t, so long as the press employees’
demand has been met, I, not only as
a member of Government today, but
also as an ex-trade union worker, am
happy that they have got it, and I
would like to share their pleasure my-
self, and not criticise that Government
could have done this long ago, but
they have done thig with bad grace,
and so on and so forth. It is left to
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the choice of each individual hon.
Member, what language he should use,
and how he should express it. I
should not quarrel with my hon.
friend on this score. That is all that
I can say about it.

Certain other decisions have been
taken with regard to one or two
other matters concerning the press
employees, but I would not like to go
into the details, and I shall leave the
matter at this. Other matters also
which are being pressed on behalf of
the employees by the unions are be-
ing given very careful attention by
Government.

So far as the C.P.W.D. is concerned,
some hard words have been said.
These hard words have become so
routine in the sense that they are
being said, I do not know, for the last
how many years, that one findg it
difficult to exactly measure their
value. I have been hearing the same
thing about the C.P.W.D., since I was
a lad of ten; for about forty years and
more, I have heard the same thing
from several platforms, from several
persons, highly-placed ag well as
Jowly-placed. I would plead for some
charity....

Shri V. P. Nayar: Give us an
occasion,

Shri K. C. Reddy: ...... for some
objective view of the whole picture,
and not to take a dark spot in a
picture, and say the whole picture
is dark. That is not fair. That is
not, I thinkk, the proper way of look-
ing at things.

I am conscious, and I am
aware, that all is not per-
fect in the C.P.W.D. If I may
say so, all is not perfect with anyone
of us. All ig not perfect with Gov-
ernment; all ig not perfect with any
other sphere of activity in which the
country is engaged. So, we have to
very carefully find out what exactly
the disease is and then' apply the

remedy. The remedy ig the toning up -

of the morale of the whole nation, if
I may say so, broadly speaking.

Shri M. P, Mishra (Begusarai): That
is a very hackneyed phrase.

Shri K. C. Reddy: But that will take
time. It is a very vast problem. It

" is a national problem.

Shri M. C. Jain: If the Minister
would compare* the standarq of the
officer in his department with that of
an officer in any other department, of
the same rank, he will see the corrup-
tion prevalent in his department.

Shri K. C, Reddy: It is not so much
the nature of the officials of the
various departments. - It is more the
nature of the work that these depart-
ments do. The nature of the work
that the C.P.W.D. does is different
from the nature of the work that the
other departments do, and this raises
all sorts of complications and oppor-
tunities, or temptations or whatever
they may be, both for acts of inviting
criticism and also temptations for
others to criticise.

We have got a proverb in our
language—I think there is a similar
proverb in the other language too—
that if a person even drinkg butter-
milk under a date tree, it will be said
that he is drinking toddy. So, what-
ever the C.P.W.D. may do under any
circumstances, it so happens that it is
said that there i something wrong
there, and there is corruption there.

Anyway, I should not be under-
stood as saying that I am making out
a case that there iz no corruption in
the CP.W.D. The very fact that we
have too many checks and counter-
checks in the C.P.W.D. is precisely to
avoid thig corruption. We have got
tender schedules. We have got so
many specifications, and so on and so
forth; we have elaborate forms pre-
pared for this purpose. Then, we have
got the supervisory organisation.
Then, we have got the vigilance orga-
nisation. The latest one is the Techni-
cal Audit Cell, which is independent
cf the CPWD.....

Shrimati Parvathi Krishnan (Coim-
batore): It is all disorganisation.

Shri K. C. Reddy: ....where techni-
cal men have been appointed with a
view to check and examine and see
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from time to time and to bring to
light the defects in the working of the
department. We have got, therefore,
these checks and counfer-checks.
And why? We have them because it
has been found that there is some-
thing wrong which has got to be
checked.

[Mr. DEPUTY-SPEAKER in the Chair.]

So, all this organisation has grown
up. It has been our endeavour to do
all these things in order to tone up
the organisation.

One hon. Member said that the vigi-
lance organisation is not doing enough
vigilance work. The House is aware,
I suppose that a few weeks ago, when
it came to the notice of Government
that some Vinaynagar flats had not
been built up to specifications, and
that there was something wrong there,
we had our Chief Technical Examiner
to go into this question; he examined
the whole thing, made enquiries, and
then submitted a report. And the
House is aware that, on a humani-
tarian view, however much we did
not like to take action on the officers,
yet, in the interests of the department-.
and in the interests of the public, we
had to suspend about eight officers;
and we have suspended them. This is
the resuit of the vigilance work that
hag been going on in recent years.

Shri Dasappa: May I know what is
meant by oral warnings? ’

Shri K. C. Reddy: I am not yielding
to the hon. Member. I am sorry I
have got very little time.

Shri V. P, Nayar: May I ask one
question of the Minister? He may
yield to me.

Mr. Deputy-Speaker: The Minister
is not yielding to anyone.

Shri K. C. Reddy: The hon. Member
took exception when I intervened and
said one or two things when he was
speaking, and I would not like the
hon. Member to intervene when I am
speaking. .

Shri V. P. Nayar: If I may interrupt
the Minister, may I ask one thing?

The Minister says that there are so
many checks and counter-checks,
schedules and what not, for checking
up the work. How is it that in spite
of so many checks and counter-checks
and schedules, the contractors are al-
ways able to quote far less than the
estimates, unless it be that they use
the wrong material and get the work

approved by some nefarious ways?

Shri X. C. Reddy: I welcome this
intervention of the hon. Member be-
cause he has really posed a very im-
portant issue.

We are up against this problem now.
It is ‘true that the contractors quote
below schedule rates, and that has
resulted in bad quality of work, pub-
lic agitation and Government having
to set up inquiries to go to the root of
the matter. So this is a very compli-
cated problem. We have to be con-
stantly balancing one thing against the
other and then adopting means .and
methods in order to tone up the whole
thing and give better service to the
country.

With regard to CP.W.D, I would
like to refer to one or two matters
before I go to. housing. The olgjectives
that the P.W.D. should have before it,
according to my humble judgement
after having had some experience with
this department in the last four
months or so, are _eccnomy, speed,
promptness and quality. There should
be economy in building, at every stage.
There should be quality work and
there should be promptness in cons-
tructing these buildings according to
time schedule, and there should also
be promptness in payment of the
claims of contractors or whosoever it
might be. I suppose the department
has been keeping these three objec-
tives in view and I hope it will keep
them in view more and more in future
with a view to obviate or prevent the
constant criticisms that come not only
from the public but, I am free to con-
fess, from other sister departments
and Ministries at some time or other,
and certain other sources.
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But I would like to say that it 1s
not as if the CPWD only is exclu-
sively to blame for delay or this or
that Other agencies also come into
the picture, and 1t is the job of one
who 18 m charge of this work to find
out where all the difficulties are, how
much of them 1s due to the CPW.D,
and then plug all the holes and make
the whole thing a more foolproof
orgamisation to give better and better
service in this particular sphere of
national activity

A suggestion was made that a high
power committee should be set up to
go 1nto this whole question The 1dea
1s tempting and I would like to give
it every consideration In the past,
we have set up committees like that
But whether a committee of that kind
1s necessary at this stage or could be
set up at a later stage, and if so,
what should be 1ts work and whether
the results that could be achieved
from such committee would be com-
mensurate with the efforts that are
put in—all these questions will have
to be considered 1 would only say
now that I would like to give it my
most earnest consideration

Something was said about contract
system, that 1t should be abolished

Shri T B. Vittal Rao: The earher 1t
18 done away with the better

Shri K. C. Reddy: Several Members
referred to it May I invite the atten-
tion of the House to the report on the
CPWD and Central Water and
Power Commission by a committee
presided over by Shri Kasturbha: Lal-
bhai? This 1s not a very old report,
being made m 1952 After gomng
through the whole question, this is
what the Committee has said

“We have also examined the
extent to which work should be
executed departmentally as
against execution through con-
tractors, and our view 1s that
departmental execution except in
respect of works of small size, Is,

not likely to be economical The
present procedure under which all
mmportant construction work is
given out on contract should,
therefore, continue

Shri V. P. Nayar: What is the date?
Shri K. C. Reddy: 1952

Shri V. P. Nayar: Was 1t before the
‘socialist pattern’ or after that?

Mr. Deputy-Speaker: Order, order.
Constant interruptions 1n this way
should not be there

Shri K. C. Reddy: “We consider it
however important”—this 1s a matter
we are taking up currently—*“that con-
tracts should more and more be
awarded only to contractors who have
the requsite qualified staff for super-
vising the work and who employ such
staff on a permanent basis”

In other words, they have suggested
well known, reputed engineering firms
who have taken up this work I know
of some m South India and Western
India but unfortunately there is no
such firm of contractors in Delh
Perhaps we have to encourage the
constitution of such companies who
have got engineering talent and who
can give good service

So this question has been gone into
very carefully and the considered
recommendation of the Commuittee is
that the contract system should conti-
nue After all, how can we be sure
that departmental execution will
result m better economy”?” How can
we be sure that departmental execu-
tion will be free from corruption?
How can we be sure that departmental
execution will, by and large, result in
all good and no evil”? These are all
matters which have to be considered
carefully Even supposing we nation-
alise the buwilding industry, what
happens (Interruptions)?

Mr. Deputy-Speaker: Constant in-
terruptions will take away the time
of the debate.
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Shri V. P. Nayar: That is why we do
not stand to interrupt.

Shri K. C. Reddy: Apart from all
these considerations, the gquestion
simply is this: nationalise construction;
let Government take up the whole
business of construction. If I may say
30, Government has got so many
things on hand today, so many pro-
jects and plans to be executed, so
many more important and vital things,
that I for my part would not like to
take up this building activity also dis-
pensing with all contractors at one
stroke of the pen. We should give it
further consideration and for the
present, I do not think I am in a posi-
tion to hold out any assurance that the
contract system will be done away
with.

Regarding CP.W.D,, I do not think
1 need say anything more. I have got
every hope that the CP.W.D. will
live down the unjust allegations that
are being made against it and will
show a clean slate and will be
above suspicion m every matter
and that very soon we will have the
pleasure of hearing from hon. Mem-
bers that there is no room or occasion
for complaints.... (Interruptions).

In this connection, I would like to
invite the co-operation of hon. Mem-
bers and the general public. If there
is any instance of corruption of a glar-
ing or minor nature and if hon. Mem-
bers or the informants take the trou-
ble to find out whether there is some
substratum of truth in such complaint
and then bring it to the notice of the
higher authorities in CP.W.D. or the
officials in the Ministry or to my col-
league or to myself, I hold out the
assurance that we will pursue the
matter and wherever punishment is
deserved, we will mete out punish-
ment irrespective of consequences.
After all, the country’s interests are
higher than those of a particular indi-
vidual, A, B or C. So I would like to
invite the co-operation of hon. Mem-
bers and others to bring to our notice
such instances and we promise that we
will try our very best to track down
the culprits and deal with them.

In this connection, Shri Easwara
referred to an instance. That ia a
Supplies and Disposals case which has
nothing to do with C.P.W.D, and that
is 12 years old—that happened in
1046, Since then, much water bas
flowed through the Ganges.... (Inter-
ruptions).

Shrl Esswara Iyer: What I was say-
ing was that in spite of so many years
having elapsed, no action seemed to
have been taken.

Shri K. C. Reddy: I am sorry. I have
not got the time to read the whole
report. But I have a document. (In-
terruptions).

Mr. Deputy-Speaker: Interruptions
can make the debate livelier. But this
constant commentary is not permis-
sible. I cannot persuade myself to
believe that some hon. Members are
helpless and though they make their

best efforts to restrain themselves,
they cannot do so.
Shrli K. C. Reddy: I have got a

document here.

Mr. Depaty-Speaker: He ought to
show the document to me and
address me.

Shri K. C. Reddy: It is about this
particular case.

Mr. Deputy-Speaker: Otherwise, he
invites trouble.

Shri K. C. Reddy: 1 am addressing
him through you, Sir.

1 have got here full information as
to how this case has been dealt with
and I think it will take a lot of the
time of the House to read it.

Shri Ranga: It was disposed of so
long ago

sShri K. C. Reddy: But, I am willing
to pass this on to the hon. Member
who made a reference to that particu-
inr instance, What all I can say is
Government have taken all possible
steps in regard to this matter and it
is not as if the book is closed. We are
still pursuing the matter and I do not
know how it will end. This is & very
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old case and that too relating to dis-
posals To base one’s case on this and
make an allegation of corruption in the
CPWD 1s what I cannot understand
1 won’t say more about 1t

Shri Easwara Iyer: I was not doing
that

Shri K. C. Reddy: I would now pro-
ceed to housing This 1s a very wvital
matter affecting the nation My hon
friend, Shr1 Dasappa with whom I had
the privilege of working in the same
cabinet knows me and I know him
very well

Mr. Deputy-Speaker: Even then
none ylelds to the other

Shri K. C. R'eddy: He was rather
very eloquent here over the fact that
the glow of freedom should be felt by
the rural population Not only the
glow but I would like to use a much
better word, not for the sake of
rhetoric I would hke to say really
that the rural people should enjoy
benefit of freedlom 1in an increasing
and ever increasing degree in all res-
pects, not only 1n respect of housing
I think I am more a villager than my
hon friend I have lived in a village
even after coming out of the college,
for a good number of years and I claim
to know the rural problem somewhat
I would hike to say in all earnestness
that I am proud 1s possible to give th
to do whatever 1s possible to give the
maximum of amenities and service to
our suffering rural human brethren
There can be no mistake about 1t The
Community Project Administration 1s
one of the major activities which are
mainly intended for the benefit of the
rural areas There are so many other
schemes also

Coming to rural housing, 1t 1s a stu-
pendous problem ‘There are 5 lakhs
and odd villages and so many houses—
I cannot calculate their number
readily—and on a modest estimate, 1if
we want to do something about this
matter, worth the while, 1t will requure
Rs 2,500 crores, if not Rs 4,000
crores

We have been talking about the
Five Year Plan, we have been talking
about our resources; we have been
talking about priorities etec To tackle
1t satisfactorily, a sum of the order of
Rs 2,500 to Rs 4,060 crores 1s needed

Let me say what my experience was
some 6 or 9 months ago when I went
to Russia I had a useful time there
and I was looked after very well I
had occasion to meet a number of high
dignitaries there I had discussions
with many of them, not excluding the
highest of them in the Governmental
field When we were discuasing, I put
one of them a question. What 18 it
they have been able to do with regard
to rural housing” The reply that I
got was that they had other matters
to look to though they had been tackl-
ing that during the last five Five Year
Plans “Now, we have no particular
grandiose scheme All that we are
doing today 1s to give them some
material and other aid for the willag-
ers themselves to put up their buld-
mngs” If that information 1s old and
out of date and 1f there are any other
documents or materials available to
our hon friends, I would be happy to
know them This 1s the first-hand
information that I have got so far -
rural housing 1s concerned in Russia,
about what Russia has been able to
do though 1t 1s 1n the sixth Five Year
Plan I am not criticising

Dr. Sushila Nayar (Jhans1) I would
like to interrupt the hon Minister at
this point for a moment Soviet Gov-
ernment not only supplies them with
materals, but detailed instructions,
the detailed plans and supervision and
the people then go and build their
houses That 15 what we want here
also

Shri K. C. Reddy: The hon Mem-
ber 1s anticipating me if I may say so
This 1s a stupendous problem and I
will refer to it a little later after refer-
ring o some general aspects of this
housing problem.
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So far as the Central Government
is concerned, realising that this hous-
ing problem was one to which we
should give as much attention as pos-
sible, in 1852, we initiated the Subsi-
dised Industrial Housing Stheme; in
1954, <~ i-tatel the Low Income
Group Housing Scheme. This was
followed up in 1956 by the Slum
Clearance and Improvement Scheme
and the Plantation Labour Scheme.
All these 4 schemes are being
worked out. It is true that we
have not been able to make
a8 much progress as we had
intended to. It is also true that the
allotments, poor as they were com-
paratively speaking, have not been
fully utilised. Maybe the fault of the
State Governments; maybe the fault
of the Central Government or maybe
the fault of the people who are to be
the beneficiaries but who did not come
forward to make use of all these faci-
lities or schemes. I am not trying to
apportion blame between this agency
and that agency. There were some
procedural difficulties also and some
other bottlenecks which we are trying
to remove one by one. In recent weeks
we have passed an order which will
make these easily available to the
people so that they may utilise these
grants for the purpose for which they
are intended. I shall not go into
details. But the fact remains that all
these are urban schemes as I may call
them.

We have come to feel that there is
something more that we should do in
regard to this matter. It was stated
by some of my hon. friends that what
is provided, Rs. 120 crores for these
housing schemes is too poor. I admit
it is not a big figure. With reference
to a vital matter like this, Rs. 120
crores is nothing. In the First Five
Year Plan only Rs. 38 crores or Rs. 40
crores was provided. In the Second
Plan, it is Rs. 120 crores, for housing
purpases; but we should be able to
spend at least Rs. 1,000 crores and not
Rs. 120 crores. (Interruption). We have
been giving thought to this question
and I would like to take this opportu-
nity to read out to the hon. Members
the housing policy of the Government.

The housing problem in the eountry
is one of great magnitude and com-
plexity which will require large scale
finances and a concerted drive on the
part of individuals, . co-operatives,
State Governments and the Centre
over a number of years on a planned
basis. In the urban areas one of the
main problems is bridging ' the gap
that exists between the economic rent
and the social building costs in parti-
cular. The sector of population
which is hit hardest by this pheno-
menon naturally consists of persons in
the low income groups.

The three Housing Schemes of the
Government of India now in operation
for the urban areas are the Subsidized
Industrial Housing Scheme, the Slum
Clearance and Improvement Scheme
and the Low Income Group Housing
Scheme. The present pattern of fin-
ancing these schemes is one of sub-
sidy and loan in the case of the Sub-
sidised Industrial Housing Scheme and
the Slum Clearance Scheme and loan
to State Governments for disburse-
ment to co-operatives and individuals
in the case of the Low Income Group
Housing Scheme. The Subsidized
Industrial Scheme was initiated in
1952 while the other two schemes
were initiated later on as already
indicated. These Schemes have
hitherto benefited only a limited num-
ber of people.

It has been recognised that the
scope of the current Housing Schemes
has to be enlarged to serve a much
larger number of people. It is also
recognised that Government will have
to subsidize, in some cases substan-
tially, the housing meant for the
industrial workers, the slum dwellers
and sweepers whose income is too
meagre to enable them to meet the
rent of even houses built to the barest
minimum specifications and standards.
It is clear, however, that since our
resources are not unlimited, a priority
will have to be given in the matter of
subsidy to those whose need is the
greatest. There are others whose
demand faqr housing is equally press-
ing but who could perhaps do without
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the element of subsidy from Govern-
ment. To such persons it will be a
great help if arrangements could be
made to enable them to obtain land
and loan finance to build their own
houses or to buy them from govern-
mental and semi-governmental agen-
cies or to secure them on a rental
basis.

In the light of the considerations
mentioned above, it is proposed to set
up housing corporations in the various
States to provide loan finance with
the Central Government and, in some
cases, the State Governments provid-
ing the necessary subsidy also. It is
Intended that these institutions will
channelise into housing, funds drawn
from the private sector as well as
banks, investment companies and fin-
ancial institutions supplemented by
funds from the Life Insurance Corpo-
ration and the Employees Provident
Fund Account, etc. The Corporations
will give long term loans on reason-
able rates of interest. In this propos-
ed scheme the highest priority would
be given to provide money for the
acquisition and development of land
to be made available to builders on a
no-profit-no-loss basis. It is also
intended that State Governments will
be asked to use Government land for
the construction of houses meant for
the low income groups as a part of
their contribution towards subsidy.

Every effort will be mgde to ensure
that the various building agencies
including governmental bodies have a
flexible approach in the matter of
construction specifications so that indi-
genous building materials are used to
the maximum extent possible and
there is no undue demand on scarce
materjals.

Realising the growing importance of
housing today and the peed for clear-
Ing the slums, Government has set up
in the Ministry of Works, Housing and
Supply a separate Department of
Housing under a Housing Commission-
er, who will be suppourted by appro-
priate staff-technical, administrative
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and financiel, ss ‘hat the implementa.
tion of the housing schemes proceeds
expeditiously and in an efficlent man-
nar, It is to be hoped that such of
the State Governments as have not set
up separate organisations for housing,
will do 50 without delay. The Gov-
ernment of India have separately an-
nounced a rural housing scheme. The
esgential features of the scheme have
b&en mentioned in a statement that
has been placed on the Table of the
House today in reply to a question
that was tabled on the subject.

. The main object behind this policy
18 to creste conditions under which
more and more money could be spent
on housing programmes. Our target
is 1,000 crores of rupees instead of
this Rs. 100 crores.

My hon. friend, Shri Dasappa, said
that we were not going about this
Question with a certain amount of
drive. He wanted a drive in order to
have something worthwhile. While
Promising that drive, 1 seek his co-
OPeration to see that all the State Gov-
ernments, eo-operative institutions and
all the other agencies that are in this
fle}d,—individuals not excluded—take
up this work in all earnestness and
fa)l in line so that we can really
launch a big large-scale drive in order
to achieve something worthwhile in
respect of housing.

I have noted several suggestions
that have been made. Enough money
18 not being allotted to slum clear-
ance schemes; subsidy should be given
1o rural housing schemes. Suggestions
of this nature have been made. Gov-
erpment will look into all of them. So
far as slum clearance is concerned,
during the last few weeks we have
been able to sanction several schemes
from Madras and Andhra and some
other places too. We have wriften to
the Chief Ministers to send their
schemes as expeditiously as possible. T
have myself followed it up by per-
80nal letters and I am quite sure that
they will not lose the opportunity of
miking use of the finances that are
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forthcoming from the Central Govern-
ment and do something really effec-
tive in the respective States. I am
quite sure about it.

The hon. lady Member, Shrimati
Tarkeshwari Sinha, asked me this
morning about something that has
been said by the Finance Minister
about the rural housing scheme or the
slum clearance scheme, The refer-
ence was, I believe, to slum clearance
scheme and not s0 much to rural
housing. It is true that he discussed
this with the Chief Minister of West
Bengal. I am aware of it and from
the West Bengal Government, we have
received schemes costing Rs. 7 crores.
We are giving our attention to that
question. So far as rural housing is
concerned, I am not aware of what
my hon. colleague has said and that
is why I said that I did not know
about it much.

What we are now trying to do with
regard to rural housing is only a
beginning. I would like to assure my
hon friend, Shri Dasappa and others
also, who complained that what we do
18 small I am fully conscious of the
fact. It is only a modest beginning
and we are taking up only a sort of a
pilot programme It is not a big pro-
gramme at all when we consider that
part as against the whole. As I said
it will require about Rs. 3,000 or
Rs 4,000 crores We are making a
modest beginning.

The Home Minister is giving subsi-
dies to Harijans and Scheduled Castes
and others for building houses in the
rural areas,. The Commerce and In-
dustry Ministry is giving something.
The other Ministries are giving some-
thing. This morning, I have said that
this provision and all the other grants

_ that are available from the other

. Ministries might be pooled together

: and I hope there will be something

- from which we can draw and achieve
some results by the end of the Second
Plan period.

The hon. Member referred to the
Firs? Plan and the first year of the
Second Plan. True. No one would
have been happier than the Govern-
ment, if we had been able to do some-

of
Second Plan. But, it is a matter
some satisfaction for me that we are
now in a position to make a begin-
ning and it shall be our endeav-
our to galvanise our efforts in the
proper direction in order to make this
scheme go forward with the necessary
drive, as my hon. friend put it. We
shall do it to the extent that we can
exert our moral influence and only to
that extent we shall be able to make
an effective contribution in regard to
this matter.

It should not be forgotten that the
basic responsibilities in these matters
lie with the State Governments. I am
saying this not with a view to evade
responsibility or to do anything of the
kind. I say that it is a matter of fact
so that all of us can take note of
these basic facts. The Central Gov-
ernment can only guide and give
grants and give the technical know-
how and lay down the plan and
schemes It is the State Government
and the State Government alone that
can do the rest. As one who had some
experience of the State Government
for flve years, I know that unless the
State Government comes forward to
utilise all the facilities made available
by the Central Government, the Cen-
tral Government by itself cannot do
anything worthwhile. It is s0 not only
with regard to this scheme but with
regard to various other schemes.

An hon. Member referred to the
matching subsidy. there is a
final scheme, there will be no match-
ing subsidy or anything of that kind
and that dificulty will not continue to
be in the way of satisfactory imple-
mentation of a programme of this
kind.

Certain other points were referred
to and I will seek the indulgence
the House to say a few words about
those points. An hon. Member refer-
red to want of accommodation to class
IV servants. I have got the figures
here. I do not know where from he
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got his figures. My figures go
to show that the present demand-—
on date—for class IV quarters is
15,210. We have been able to provide
accommodation up to 5897. The per-
centage is 40. I would also like to say
a few words about A, B, Cl, C2, D1,
D2, and E types of accommodation.
The percentages with regard to these
are 58, 37, 53, 61, 31, 23 and 39.

This is the position in respect of
each category of accommodation. It
only goes to show that we have got
a good deal of building programme
with regard to all categories before we
can say that we are in the happy
position of being able to meet even 50
per cent or 60 per cent of the demand.

16 brs,

The same goes for office accommoda-
tion. The demand for office accom-
modation today in Delhi is 40 lakh sq.
ft. We fall short by 5 lakh to 6 lakh
sq. ft. That too how? Our hutments
which we have got in several places
in Delhi between them account for 19
lakh 3q. ft. We have got only 34 lakh
sq. ft. and out of that our hutments
account for 19 lakhs and about 5 lakh
sq. ft. are rented accommodation in
the houses of old princes. That shows
what a lee-way we have to make up
before we can be anywhere near of
meeting the full demand in this coun-
try.

(A question has been raised of shift-
ing Government offices from Delhi. It
should not be said that we are making
no efforts in this direction. Some
friends said, why not go to Jodhpur,
Jaipur, Alwar etc. etc. We wrote to
all the State Governments after the
reorganisation of States to let us know
what accommodation they could spare
for use by the Central Government in
their respective States. They have
their own difficulties. They have got
t0 assess their own requirements.
Excepting the Government of Bambay,
who have offered some amount of
accommodation, no other State Gov-
ernment has been in a position to tell
us definitely, here is some accommo-
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dation, please take it and come. What
are we to do?

It was pointed out that we should
send our officers to find out whether
there is accommodation. I have sent
my officers. However much I may try
by sending officers and all that, I can-
not go to a State and occupy some
accommodation there unless the State
Government is willing to take us there,

That is the position so far as one
side of the picture is concerned. The
other side of the picture is, by and
large, we are not willing to move out
of Delhi.

Shrl T. B. Vittal Rao: That is the
crux of the problem,

An hon. Member: The cat is out of
the bag.

Shri K. C. Reddy: The cat has
always been out of the bag; it is not
coming out of the bag for the first
time now. There is nothing new com-
ing out of the bag. We are giving our
very serious attention to this and I
can say, so far as my Ministry is con-
cerned we have more or less decided
to remove one department of this
Ministry to a place outside Delhi. That
may be a smaill department, we have
not yet taken a final decision. That is
the department of explosives—we have
decided to remove explosives from
Delhi. Anyway, I would like to assure
the hon. Members that every endeav-
our will be made to remove as many
offices as possible from Delhi. I would
also like to add, if the Members will
have any satisfaction from that, that
we have taken a decision that no new
offices can come to Delhi without per-
mission at the highest level. That is
a negative approach to the problem.

Shri T. B. Viital Rao: Put a stop to
that.

Shri K. C. Reddy: 1 would like very
briefly to refer to a few other matters
to which reference was made by a
number of speskers. It was my idea
to give facts and figures with regard
to the various houging achemes to
show what allotments were made,
what progress has been made and all
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that. I think they gre all in the state-
ments which Government has placed
on the Table and I should not weary
the House by repeating those figures.

With regard to plantation labour
scheme, out of six or seven States it is
only one State that has come forward
to make use of that scheme; other
States have not been able to make use
of that scheme because they have to
frame rules and so on, and complete
the preliminaries before making use
of the scheme.

Shri T. B. Vittal Rao: Which is that
one State?

Shri K. C. Reddy: The question may
be left unanswered. It 1s a State
where there are large number of plan-
tations (Interruption). It is Kerala.

Shrl V. P. Nayar: We want other
States to follow our lead.

Shri K. C. Reddy: J can give an
instance where Kerala has not come
forward to take advantage of a scheme
to the same degree that other States
have come forward to make use of
that.

Then, Sir, I would like to say a word
about our presses. Some critical state-
ments have been made about our
presses. We have been increasing our
capacity during the last few years. We
have doubled it, if not trebled 1t—I do
not know what our exact capacity now
is

Shri T. B. Vittal Rao: Even then we
get our proceedings printed after one
year. ‘

Shri K. C. Reddy: 1 am coming to
that. We have built two new presses
in recent years. We have now built a
separate press at Faridabad for parlia-
mentary printing purposes, in addi-
tion to the work that may be drne in
Delhi. It is true that there is a guod
lot of delay, but our activity has
increased so tremendously during the
Iast few years, The number of pages
of proceedings printed are much more
than what it was before. Our activity
has increased and it goes on increas-

ing. It is a race between the matter to
be printed and the number of presses
that have to print it. We are trying
to catch up one with the other and I
hope we will become even one of thess
days.

I have already referred to the
demand of the press workers, As
regards the shifting of the Calcutta
Press to Santragachi, ‘that is in our
programme, but I do not know, with
the foreign exchange difficulty, how
soon we will be able to do it. But,
that 15 a matter which 1s very much
borne 1n mind by the Government.

About Ashoka Hotel, I was more
more than gratified that 1t got a ¢lean
bill. No criticism was made. The
one hon. Member who spoke of it was
all praise for that. When the full
facts about Ashoka Hotel will be plac-
ed before thuis House, I have not the
least doubt mn my mind that even
those who have got some unfavour-
able notions about this hotel will
revise their opinion. I would like to
read one or two objective stateménts
about this Ashoka Hotel by people
who had been here from outside India,
This 18, Sir, Traveling on the Fringe,
a publication by a very well known
travel agency. It is by one Mr. Hem-
phill, President of the Amerjcan
Society of Travel Agents (ASTA), one
of the most influential travel agents in
the whole world They have got con-
siderable influence. After coming to
Delh: and seeing Ashoka Hotel this is
what he says:

“But today here in Delhi, by
contrast with the old India..... .
I find at the new, government,
Ashoka Hotel ... ”

Some people are very unhappy a%out
the name. I do not know why they
should be unhappy.

Shri T. B. Vittal Rao: Who 13 un-
happy?

Shri K. C. Reddy: There was some
criticism even today. The other day,
I think it was Shri Mukerjee who
asked, why have the name Ashoka
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Hotel, why not have Jehangir Hotel
or something like that. That is by the
way Mr Hemphill goes on to say:

“ Ashoka Hotel, the finest
and most modern accommodations
east of Europe From the fitth-
floor, four-room suite which the
munagement has assigned to me
I can almost feel that I am a....”

The words that he used are unhappy.

“ modern Moghul.... .”
(Interruptions)

Then 1t continues:

“ as I look over the new
embassy district towards the
magnificent buildings, domes and
arches of the capital and realize
that here is 8 new India nmsing
Phoemix-like from the dust and
ashes of the past”

Then, here 18 another statement which
I would like to share with the House,
This is from a Newsletter, a
published document I will read only
one or two sentences and not all the
details

“It may be mentioned here that
the Ta) Mahal Hotel was a losing
proposition for a number of
years »

And, that 1s the case with many of
the hotels of this size anywhere in
the world

“Perhaps after the first World
War 1t began to pave its way.
Today 1t is very difficult to get
accommodation in it The high
standard initiated by the founder
18 being maintained ”

Then 1t goes on to say :

‘Similarly, the starting of
Ashoka Hotel in Delhi is a far-
sighted proposition Numberless
delegations from outside India
visit the capital of India. Any
attempt to lower the standard
with a view to economise the
expenditure is a short-sighted
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measure. A German delegation
of eminent businessmen who
stayed in the Ashoks Hotel
during thewr recent visit to Delhi
told their friends in Bombay
that the standard of the Aghoka
Hotel was higher than in any
Hotel in Germany and it should
be ranked as one of the best
hotels in the World.”

It further says—I do not know if I
could make a reference to it—*It is
hoped that the Members of Parlia-
ment”"—that 18 what the wnter of
this letter says——“will stand by the
Prime Minister and see that the high
standard 1s mamntamned in the Ashoka
Hotel to establish a reputation of
India’s capital. In the course of
tume” .. it may be three years, four
years or five years....“Ashoka Hotel
will be a sure money-spmner”. So
much for the Ashoka Hotel.

Now, 1 would like to conclude my
speech I may say once again how
grateful I am for the helpful sugges-
tions that have been made by the
Members who have participated in this
debate I think I was profited by
them and such of the powmnts that I
have not been able to touch in the
course of my speech will be taken
note of and it shall be my endeavour
to attend to them. On our part we
shall do everything that is possible
in order to make, as I said, ;n the
course of my speech, this department
really a public welfare department.

Mr. Deputy-Speaker: Shr1 Hemraj
has sent an intimation that he intends
to move cut motions 1367, 1368 and
1369, but that was received at
3-30 .M It 1s time-barred and it
cannot be permitted now. Now, 1
shall put all the cut motions, to the
vote of the House.

All the cut motions were put and
negatived.
Mr. Deputy-Speaker: I shall now
put the Demands to vote.
The question is:
“That the respective sums not
exceeding the amounts shown mn
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the fourth columan of the Order
Paper, be granted to the President,
to complete the sums necessary
to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1958, in respect of the
following heads of demands
entered in the second column
thereof : —

Demands Nos. 92, 98, 94, 95, 96, 132,
138 and 134".

The motion was adopted.
{The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.]

DemanDp No. 92—MINISTRY or WORKS,
HousIiNG axD SuPPLY

“That a sum not exceeding
Rs. 32,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1858, in
respect of Ministry of Works,
Housing & Supply’ ”.

Demanpd No. 93-—SuPPLIES

“That a sum not exceeding
Rs. 1,52,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Supplies’ ”.

Demanp No. 94—OrHER Civi WORKS

“That a sum not exceeding
Rs. 12,05,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Other Civil Works'”.

Dxmaxp No. 95-—STATIONERY AND
Printing

“That & sum not exceeding

Rs. 4,02,37,000 be granted to the

President to complete the sum

Demanp No.
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neceasary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1988, in
respect of ‘Stationery and Print-
ing'".

Demanp No. 96—MISCILLANROUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY Or WORKS,
Housmae ANp SurrLy

“That a sum not exceeding
Rs. 52,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1058, in-
respect of ‘Miscellaneous Depart~
ments and Expenditure under the
Ministry of Works, Housing and
Supply’ ”.

182—Dzrar Carrran
OvuTtLAY

“That a sum not exceeding
Rs. 4,27,69,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Delhi Capital Outlay’”.

DrMAND No. 138—CarrTAL OUTLAY ON

Bomoings

“That a sum not

Rs. 2,07,50,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1058, in
respect of ‘Capital Outlay on
Buildings' ",

DeMAND No. 134—OTrER CaPrras Ovuz-

‘LAY OF THE MiNnisTRY OF WORKS,
Housime aNDp SurrLy

“That a sum not exceeding
Rs. 1,25,86,000 be granted to the

President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Other Capital Outlay of .
the Ministry of Works, Housing

M

and Supply’ ”.

MiINISTRY OF HOME AFFAIRS

Mr. Deputy-Speaker: The House
will now take up discussion of the
Demands for Grants Nos. 51 to 63
and 120 relating to the Ministry of
Home Affairs. As the House is aware,
eight hours have been allotted for
the Demands of this Ministry.

There are a number of cut motions
to these Demands. Hon. Members
may hand over at the Table within 15
minutes, the numbers of the selected
cut motions which they propose to
move. I shall ask the Members to
move them, if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order.

The time-limit for speeches will,
as usual, be 15° minutes for the
Members including movers of cut

motions, and 20 to 30 minutes if neces- -

sary, for Leaders of Groups.

I have also received intimation that
there are some hon. Members who are
particular that they should be allow-
ed time today because they are
leaving this evening. Therefore, I
will try to accommodate them.

DeEmanp No. 51—MINISTRY OF HOME
AFFAIRS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,53,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Ministry of Home
Affairs’ ”.

. R
DeEMAND No. 52—CABINET

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 21,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in =
respect of ‘Cabinet’”.

DeEmanp No. 53—ZONAL CoUNCILS
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Zonal Councils’”.

DeManD No. 54—POLICE
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,00,99,000 be granted to the
President to complete . the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Police’ ”.

DeEmanp No. 55—CENSUS
Mr. Deputy-Speaker: Motion moved: ")

“That a sum not exceeding - 1

Rs. 4,95,000 be granted to the
President to complete the sum -
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Census’”.

DEMmanD No. 56—PRrivy PURSES AND
ALLOWANCES OF INDIAN RULERS ) .
Mr. Deputy-Speaker: Motion moved:
“That a sum not exceeding

Rs. 2,56,000 be granted to the
President to complete the sum



